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21.12.06. 	ie issue involved in this case is that the 
\ - applicant 	is 	oginly 	posted 	as 	Progrrne 

Execitive 	from 	25.02. 2.005.The 	applicant's 
Dy. Rcg istrar 

grievance is tIkt as per seniority list the Respondent . 

No.5 4as been iomoted on adhoc basis in the year 

2002and the ben\fit was given to the applican1 

- 1' - - subsequently in 205. The specific avenn ent made 
\ 

\ 
by the applicant is\that the said seniority list 

respondent NO.5 has b 	n shown above in seniority 

position of the applicant. The applicant was piaee.d 

above the respondent No.. 	in the zonal seniority 

published as o930.09,98 o 	the basis of rank in 

panel of'SCC in terms olmeri list. The Respondent 

-. No.5 junior to the applicant 	s promoted to the 



cadre of Programme Executive on adlioc has 

ignoring the promotion of the applicant. The 

Respondent No.2 vide impugned satellitemessae 

dated 25.02.06 (Annexure 12) sought to revt the 

\ n&ioc promotions to the post of Transmisrnni 

\Executive including the applicant, in the said order 

\ 
I 

cadre of Programme Executive on adhoc basis 

ignoring e promotion of the applicant. The 

Respondent o.2 vide impugned satellite message 

dated 25.02. (Annexure 12) sougbt to reveit the 

adhoc promoti as to the post of Transmission 

Executive inclu •ng the applicant. In the said order 

it has also been ci fied that Mo were prom oted on 

adhoc basis on or b fore 31.12.2004 will continue 

as Program me Executve. 

I have heard M .M.Chamda learned counsel 

for the applicant and Mr. 0. Baiahya Sr. C.G.S.C. 

for the Respondents. Whe the matter came up lr 

hearing the teamed counse for the applicant las 

submitted that an identical alter in O.A.No.7L of 

2006 is pending before this T 'bunal and thesaid 

O.k admitted. 

Application is admitted. tssi e notice on the 

respondents. 

The counsel for the Respo dents bas 

submitted that he would like to take instru\tiofls. 
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22 9  ie$•: 	cadre of Programme Executive on adhoc basis 

ignoring the promotion of the applicant. The 

Respondent No.2 vide impugned satellite  message 

dated 25.02;06 (Annexure 12) sought to revert the 

i... 	 . 
dLIUUU p1 OHAO MIS 	U LJ1v IJUL UI ii aiiiniiuit 

Execuüve including the applicant; in the said order 

it has also been clarified that stho were promoted oi 

adhoc basis on or before 31.12.2004 vAll continue 

Lk 

* 	' 	 a 

• 	a 	• 	.. 	a 

-- i 

as Programme Executive. 

I have heard Mr.MChanda learned counsel 

for the applicant and Mr. G. Baishya Sr. C.Ci.S.C. 
4 	4 

for the Respondents. When the matter came up for 

hearing the learned counsel for the applicant has 

aubmitted that an identical matter in O.A.No.72 of 

2006 is pending before this Thbunal and the said 

O.A. admitted. 

Application is admitted. Issue notice on the 

MOOrciQ 94'F40 
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respondents. 

The counsel for the Respondents has 

submitted that he would like to take instructions. 

Post the matter 8.2.07. 

By vmy of interim order, it is ordered that 

no adverse action prejudicial to the interest of the 

applicant ii be taken by the respondents till the 

next date of bearing. 

Vice-Chainnan 

un 
(3 	QtV i 

8.207. 	Four \reeks 
counsel for the x 
stat 	nt.Pott1 
rdehall continue. 

time is granted to 1- 
wTh 

-mtter on' 9.3.07.. Intei 



S 
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cENrh4..L ADMINI3Ct ]-.TIV} TRIIi1JNAL 
GUWAiATI IJENeH 

I 

•L. original Application 

Misc.Petitiofl 

Contempt Petition O. . . . . .... . . 	. . . * . . . 

4 	Review ApDlicatiofl No. 	. . . 	. 	. . . . . . 	. 

Applicant(s) 	 . . . . . . . . ... . . . . 

MrV advocate for the Applicant(s). .tc 	4MrS.Nat4 Hrs.U.Uutta 
0.1 

ro  Advocate for the Respondeflb( s) P.q4iahya *S.C.GvSC. 

Orer J -  
* 

2 12.06. 	The issue involved in this case is that the 

applicant is originally posted as Programme 

xecutive from 25.02.20051he applicant's 

grievance is that as per seniority list the Respondent 

No.5 has been promoted on adhoc basis in the year 

2002and the benefit was given to the applicant 

subsequently in 2005. The specific averment made 

by the applicant is that the said seniority list 

respondent No.5 has been show1 above in seniority 

position of the applicant. The apiicant was placed 

above the respondent No.5 in the zona.l seniority 

published as on30.09.98 on the basis of rank in 

pnei of SCC in terms ofmerit list. The Respondent 

No.5 junior to the applicant was piomoted to the 

CQntd/ 



r 	12.9.07. 	Counsel for the applicant wanted 

time to file rejoinder. Let it be done. Post 
the matter on 4.10.07. Intenin order shall 
continue. - 

Vice-Chairnin 
im. 

•1 	
04.10.07 	Call this matter on 16.11.07 awaiting 

er from the applicant. rejoind  

kf ) 	MonoranjanMahafltY) 
Member(A) 	Vice-Chairman 

16.11.07. Rejoinder has not been ified as vet in this 

case. Call this matter on 6th December, 2007 
• 	for finai:dposal. Rejoinder if any, be ified by 

'Rz-jc c(Ot, ryt 	 30LIL November, 2007. 

Moh) 
Member(A) 	Vice-Ch 	an 

Lm 

06.12.2007 	Call 	this 	rna1ier on 	1:7.12.07t 
alcmgwith 0 A NC) 72/2007 

4sIiram) 
Member (A) 	Vice-Chairman 

nkm 

	

17.12.2007 	Mr.M.Chanda learned counsel for 

the Applicant is present. Mr.G.Baishya 

'McL9i 	 learned Sr. Standing counsel for the Union 

of India is also present. 

i2_.D7 	. 	
•• 	

Call this matteron 30.01 ,200 befor& 

gar 	
I, 	 the Division Bench. 

a4 
(M.R.Mdhoty) 
Vice-Chairman 

/bb/ 

I 
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8'. 07. 	Pour weeks time is granted to the 
1,couise1 for the respondents to file written 

statement. Post the matter on 9.3.07. Interim 
order shall continue. 

Vice-Chairman 

09,03.07. 	Written statement has not been 

l4e 

im 

yv ucft 
11 • 5 . 07 .  

46- 

im 

13.6.2007  

riled, Four weeks time is granted 

to rile reply statement, post the 
matter on 12.4.07, Irt rim order 

shall continue, 

Vice-Chairman 

At the requcat the of learned coj 
sel fcr the responUerts three weeks ti 
is granted to file written statement. 

post the matter on 13.6.07. 

Vice-Chairman 

Mr. G. Baishya, learned Sr. C.G.S.C. 

wanted further time to file reply statement. 

Three weeks' further time' is allowed. 

\ 
	 Post on 17.07.2007. Interim order 

shall continue till such time. 

04di& I3//7- 
v J91 

I elw 
W~5 

tu- 

/bb/ 

17.7.2007 

Vice-Chairman 

Four weeks further time is granted 

 

 

to ifie written statement. 

Post on 16.8.07 for order. Interim 

order shall continue. 

-L-  frJ4 
	 Vice- Chairman 

pg 

L) qo4 

- 
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09052008 	Call this matter on 06.06.200. 

	

u shiram) 	(M.R Moh an ty 

	

Member (A) 	Vice-Chairman 
nkm 

06,0.2008 	HeardMrM. Cbanda, learned Counsel 
appearing For the Applicant and Mr G. 
Baishya, learned Sr Standing Counsel for 
the Union of India, in part 

- 	 -. 

• 	: 	Cal) this matter on 31.07.2008 for 
further hearing.. 

	

(Kh shiram) 	(MR Mohanty 
M mberA 	Vice-Chairman 

nkm 

- - 	 31.07.2008 	On the prayer of Ms.U.Dutta, learned 

counsel appearing for the Applicant, hearing 
• 	 of this part heani matter stands adjourned to 

•  
<9 	

be takenup on 29.08.2008. 
- \ oti o 	 Mr. U. Baishya, learned Sr. Standing 

Counsel appeanng for the Respondents is 

• 	__- 	 present. 

Callthismatteron29.O8.2008. 

	

• 	 (Khushirani) 	(M.R.Mohabnty) - 	• 	- 	Member(A) Vice-Chairman 

hn 

///! 



d,iSI 

eJiI:W.t.I.I:] 

(91O 

Hiard Mr M.Chanda, learned 

counsel appearing for the Applicant and 

Mr G. Baishya, learned Sr. Standing 

counsel appearing for the Respondents 

further in part. 

On the prayer of Mr G.Baishya, 

learned Sr. Standing counsel (who wants 

to obtain up to date in, Iruction on the 

matter pertaining to Respondent No.7)3 

Call this matter on 22.09.2008 for 

further hearing. 

	

) I 

	 (M. R.Mohanty) 

	

" Member(A) 
	

Vice-Chainnan 

l)g 

.22.09.2008 	Call this matter on 11.11.2008 along 

etkAl qAJ.,4 	 . 	with ?).A.No.72 of 2006. 

(S.N . Shuicla) 	 (M R ohanty) 

7jT6 	 Im 	Member(A) 	 Vice-Chairman 

11.11.2008 	. 	Mr.M.Chanda, learned coUnsel for the 

•  Applicant is presert. Mr.G.Saishya, learned Sr. 

Sfandihg counsel for the Union of India is 

absent. Mr.M.U.Ahmed, learned Addl. Standing 

counsel makes a prayer on behalf of 

Mr.G.Baishya for adjournment of the case. 

.4 
Call this on 20.11.2008 for hearing. 

(S.Nhtikla) 	 (M.R.Mohanfy) 
Member (A) 	 Vice-Chairman 

/bb/ 
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22.05.2009 Mr. G. Baishya, learned Sr.Standing "4P 
Counsel appearing for the Government of India 
makes a statement that this case has been 
asked to be transferred to the Principal Bench. 

Mr. M. Chanda, learned counsel 
appearing for the Applicant states that he had 

insfructèd) from the Applicant that the 
Applicant of this case made a prayer to the 

Principal Bench for retransferring the case to 
Guwahati Bench. 

In the afOresaid premises, counsel for 
both sides should verify the matter and 
intimate the exact position by the next date. 

Call this matter on 01.07.2009. 

.7 

	

(N.D.Dayai) 	 (M.R.Mo anty) 

	

Member(A) 	 Vice-Chairman 
hu 

25'. çc' 

6-1 16. 

CfC 
' 	I 

-9- 
4. fffre2ff 

C'7 
1ZT 

c_. 

ç o) 

4/s' I'>' 

30, Ot 

/hn/ 

01.07.2009 	Call this Division Bench 

matter for hearing on 21.08. 2009. 

(M.R.Mohanty) 
Vice-Chairman 

21.08.2009 . 	Heard learned counsel' for the parties and 
perused the materials placed on record. 

For the reasons recorded separately, this case it. 

/bb/. 
1 

444 IAIT 01 /L- 

£t aij(o çc/o21s/o6) 
-c— b 

A JcL 2 ReapA43J 9P 

r-- (M JkW( JU0 Sv'\ clft_ 	 C01  

M.KJbaturvedi) 
,Member (A) 

(Manoranjanohany) 
Vice-Chairman 
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.1 • 	 4Th, 	4, 	 .,, 	
,I 

• 	. • 	20.11.2008 	On the ' prayer of learned counsel 

Ii -. 	' 	•,. 	 • 	 appeang for both the paies, call this 

.1. 	 matron07.01.2009. 

cy 	 (S Na) 	 oity) 
Im 	Mernber(A) 	 Vice-Chairman 

ii 	.4 	 ii 	I 

	

::. 	
Mr 	M.Chanda, 	learned 

counsel for the Applicant and Mr (1. 
1 

I,  Baishya, learned Sr. Standing 

counsel for the Respondents are 
present 

it 

Call 	this 	matter 	on 
;I9'rvot f:r).4 	 . 	16.02.2009 for heaiing. 

(M.R.Mohantv) 
Vice-Chairman 

pg 	 - 

• 	
(4  

t 	 . 	/ 

.01.04.2009 	Call this matter on 22.05.2009 for hearing. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

P 	 GUWAHATI BENCH• 

Original Application Nos. 72 & 315 of 2006 

d 

Date of Order: This, the 21 St  Day of August, 2009 

THE HON'BLESHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON' BLE SHRI M.KCHATURVEDI, ADMINISTRATIVE MEMBER 

Shri Samuel Z. Hrangate 
Working as Transmission Executive 
Office of the Station Director 
All India Radio, Prasar Bharatl 
Broadcasting Corporation of India 
Aizawl -796001. 

Applicant in O.A.72/2006. 

Shn Lalneikung Khobung 
Working as Programme Executive (Ad hoc) 
AIR Aizwal, Mizoram-796001. 

... Applicant in O.A.31 5/2006. 

By Advocates: 	Mr.M.Chaflda, Mr.G.N.Chakraborty, Mr.S.Nath & 
Mr.S.ChoudhUrY in both the O.A.s. 

- Versus- 

The Union of India 
represented by the Secretary 
to the Government of India 
Ministry of Information and Broadcasting 
New Delhi. 

The Director General 

	

- 	All India Radio, Prasar Bharati 
Broadcasting Corporation of lndia 
Akashbani Bhovan, Parliament Street 
New Delhi - i. 

The Deputy Director General (NE) 
All India Radio, Prasar Bharati 
Broadcasting Corporation of India 

wdhaGuti. 
-- 

• 	4\ 
-p \ 

The Station Director 
All India Radio, Prasar Bharati. 

I 
/ 

ci 
• •.,i . 	•, 
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Broadcasting Corporation of India 
Aizawl -796001, Mizorom. 

The Station Director 
All India Radio, Prasar Bharati 
Broadcasting Corporatibn of India 
Shillong. 

The Station Director 
Prasar Bharati (Broadcasting Corporation of India) 
All India Radio 
Aizawl. 

Shri Laizidinga Renthiel 
Programme Executive 
All India Radio 
Lunglei, Mizoram. 

Respondents in O.A.72/2006. 

The Union of India 
represented by the Secretary 
to the Government of India 
Ministry of Information and Broadcasting 
Shastri Bh awan'A'Wing 
New Delhi- 110001. 

The Director General 
All India Radio 1  Prasa Bharati 
Broadcasting Corporation of India 
Akashbani Bhavan, Parliament Street 
New Delhi - I. 

The Deputy Director General (NE) 
All India Radio, Prasar Bharati 
Broadcasting Corporation of India 
Guwahati-3. 

The Station Director 
All India Radio, Prasar Bharati 
Broadcasting Corporation of India 
Aizawl -7960011 Mizoram. 

7. 	Shri Laizidinga Renthlei 
Programme Executive 
All India Radio 
Lunglel, Mizoram. 

Respondents in 0 A 31512006 

By Mr. G. Baishya, 

* * * S 5* 5 5 5* 
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O.A. 72/2006 & 

	 M 
O.A. 315/2006 
ORAL ORDER 
21/0812009 

MANQRANJAN MOHANTY. '(V.C.I:- 

Heard Mr.M.Chanda, learned counsel appearing for 

Applicants of both these cases and Mr.G.Baishya, learned counsel 

appearing for the Broadcasting Corporation of India/Prasar Bharati/All 

India RadioS, and perused the materials placed on record. 

Both the Applicants are Transmission Executives. They were 

given ad hoc promotions as Programme Executives. When the gradation 

list was revised, they faced reversion from the said ad hoc promotion. On 

the strength of the interim orders of this Tribunal, they ,  are, however, 

continuing as Programme Executives. 

The Applicant of O.A. No.72/2006 previously approached this 

Tribunal challenging the gradation list and the said case was disposed of 

when the Respondents restored his position in zonal level gradation list 

with assurance to rectify his position in the all India seniority list. 

During pendecy of these two (present) cases, the 

Respondents have granted ad hoc promotions to the Applicants by an 

order dated 31.07.2009. A copy of the said order dated 31.07.2009 has 

been produced by Mr.G.Baishya, learned counsel for the Respondents. It 

appears from the copy of said order dated 31.07.2009 that the name of 

C1bç,APPlicant of OA. No.72/2006 has been placed at SI. No.37 and the 

4 n<  e of the Applicant of 0 A No 315/2006 has been placed at SI No 91 

he persons granted ad hoc promotions as Programme Execes- 



Li 
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In these two Original Applications1 one of the prayers (of both ) 

the Applicants) is to grant them promotion (to the rank of Programme 

Executive) on ad hoc basis. till consideration of their case for regular 

promotions to the said post. Now that, ad hoc promotion has been 

granted (by the Respondents) to the Applicants vide order dated 

31.07.2009 (supra), the main prayer to grant ad hoc promotion to the post 

of Programme. Executive has been allowed by the Respondents during 

pendency of these cases. The other prayer (of the Apphcants) to grant 

them regular promotions, on the basis of all India seniority, only remains to 

be considered. Mr.M.Chanda, learned counsel appearing for the 

Applicants states that the ad hoc arrangement, in the post of Programme 

Executive1  is going on since 2002 and, as a result, the chance of next 

promotion is also gointo be affected. 

Mr.G.BaisPiya, learned counsel appearing for the 

Respondents, states that it will take some time to grant regular promotion 

to the post of Programme Executive on the basis of all India seniority; 

because of litigafions, touching the issue in question, are pending in 

various Benches of this Tribunal and in some other Courts. By keeping his 

submission in mind, we grant six months time to the ResDondents to 

consider the case of the :ADglicants (and other similarly Dlaced 

Transmission Executives) for their reaular Drornotion to the oost of 

Programme Executive. It is necessary to expedite the matter (at the level 

of the Respondents); because the Applicants (and 4similarly placed 
f. .L 

Transmission Executives) should not be allowed to suffer for indefinite 
/L) 

period as ad hoc Programme Exeóutives. Respondents should 	 i 

mind that ad hoc arrangements for years are being made to mb1 
' / 
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r. 	
posts of Programme Executive; which is not a healthy personnel 

management. 

7. 	Subject to the above observations and directions, these two 

cases are, hereby, disposed of, 	 - 	- 

CI- 

- 7 
/ 

--'--Mfal Administrative rrlbu TET  L--. 	- 

Mit MohafltY 
• Vice Cbair1fl 
• Sd/- 
M.K. Chat1rVedi 

Member (A) 
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IN THE CENTRAL ADM NiS 	V T1DUN L Bench 
GUWAHATI BENCH: 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A.No. _ 2'lb/2005 

Sri 	1,ipikiiiiiy khnhiinu 

-Vs 
Union of India and Others. 

T T#,m .%1' % £ ''' 	ft T 	f fft T,'%Tr'y,,  .'1' T'TT 	YTT 	4 TT,'ftft T LI I LPI' Lit'i I £ éIIN Li 1 1NLIt5I LII' I I'lL tY LlLdiI IL)IN 

23.10.1989- Applicant was initially appointed as Transmission Executive 
C- 	 i- iC() L1A J LL 	 i. ' 	ia .jL Oa 

the 55G. 

OLOI 2006- Director GeneraL All India Radio (for short AIR) published draft all 
India eligibility list of Trmsniission Executive. in the said seniority 
list resnondent No. 5 has been shown above in seniority "osition of 
the applicant in viohution of nile of seniority. (Annexure- 1) 

30.09.1998- Applicant was placed above the respoiulent No. 5 in the zonal 
11_i 	'21 () (iQ 	i-i-..- 	,.. .. 	 1. 	..  iJA.;iiy 	 iD .JLL J'j.J'. 	JiL 	 L)aDL 	 iafli, L&L .. aILi jj. 

SSC/in terms of merit list published by the 58G. 	(Annexure-2) 

20.09.2006- Applicant submitted a detailed representation addressed to the 
responaent INO. I wnerem ne nas statea that jmnor nas oeerL piacea 
at SI. No. 370 in the draft all Tndia eliribilitv list and he has been 
placed at Si. iNo. 372. (Armexure- 3) 

28.09.200b- Station Director, AIR, Aizwal forwarded the representation of the 
I A C&f'jLLC4jL. 	 k 	1_I 

	

i1i"1fli 	ft 	 .L.,.., 

	

Ui. I i..U,ji- 	pLU.ctiLi. bWJilUk.t lepi kiLL4UcJiL 	 JtL biuLal LLxi.dxs ii 

the drart al: India ehgmility list prepared earlier but no action was 
taken to correct the ser&iorit position of the applicant. 

(Annexure- 5 and 6) 
03,07.1966- Govt. of India, D.O.P.T issued O.M dated 03.07.86 whereIn the 

principle of deterniinatiori of seniority has been laid down. 
(Annexure-?) 

As per the recruitment rule next avenue of promotion of the 
applicant is to the cadre of Programme Executive. (Annexure- 8) 

I 
I 

	

• 	'd 	- 



• 	
- 	 -1 	 • 

if 	aflfil 	 LL1 IY,L 	. 
IV. 	 i-.espunuuL iiO. 	jw.1O1 w 	 1PIUil Utt Ltj the  

cadre of Prop rarnme Ex cutive oitd tl i- dsis i noring the 
I 	 • 	 - promotion or tue applicant. 	 yrmexwe-j) 

28.102004- Respondent No. 5, junior to the applicant, wits itgitirr promoted to 
flu) nncf iif Pr(i(riiiiTr rv}riihiT) n-n id hni- h?cic I ,.iviir_iul' 

ttt. 	.  

e 4-n 	-..nr 4- n-C D-nret-,p--tt,-n,ys l-,,snta -1- r rn n-n -s Jr 	Cj..P1JaLCtsLL Vv CIfl 1J.LJj..LLLfl.C& t.J LI. 	 j.JLIOL LIL S £VJhLCLLI. 	C .LIACL...tLLW C '.LLL Ca.L 

hoc basis. 	 (Armexure- ii) 

25M2.2006-  Office of the respondent No. 2 vide impugned satellite message 
uau 	soucnL tu iv ert. me au noc promotes to mc post or 
Transmission Executive including the applicant. in the  said order it 
hits also been clarified that who were promoted on a(A hoc basis on 
or before 31.12M4 will continue as Programme Executive. 

(Annexwe- 12) 
O1.Q3.2QO&- Respondents vide communication dated O1.1J3M6 directed, that 

Transmission Executive ., Production Assistant and other equivalent 

	

LJ 	 .L 
jjj 	jj 'I 	Jjjj, jj3. 	)Ij, tJj j J 	I3.iIJ1iV, LL.Lc1V 	b1LUJ. 

hejiceforth hold the current charge of Programme Executive 
without finandul benefit. 	 (Arinexure- 13) 

Rpsm,ndnt N1' - Wht" is illnmr to th nnlwaiit is not onino' 
--------------- - --------- rr--- 

to be reverted frorL his ad hoc promotion since he was prow.oied 
(Ml 1 lice lek iiai'i  +c 1 17 (U 	ti- Nen+ 141h1' i 	 to +b' 
respondent No. 5 is eniltied to continue in the promotional post at 
.Lt_t,itL&LL VVVL LLVJL LtLtOL.. 

	

.1 i.',,,iILL U.Ub ',Jii.VJ,tI.LL 	',Li,I. LLJ3.L. 

PR A YER S 

1. 	That the Hon'hle Tribunal he pleased to set aside and quash the impugned 
' CV) 'COi-. 

VJ.LLCL V.jj 1. C V Ci. J,'JiA jI LI_CS.S ,L,tLCi, 	LCJLI.0 ILCLbC IL I.C,L 1C.aJ J. 'J'J'J 

(Annexure-  12) and impugned coninuuiicahon dated 01.02006 

(ArLuexure-  13), so far the applicant is concerned. 

L 	That the HonVble  Tribunal be pleased to direct the respondents to allow 

the a ppli 	h-i cnnHnllc ta'i flu) rinef nc Prnrrrn-jp tvcci1HirD cm ui
1 -

5~ 

basis will financial, benefit till consideration, of his promotion on regular 

basis. 

11 



1-.-1 ij-. 
iii.i, 	hUh L)LL 	 LU JSJ. LR 	I %.h IA)CUICNZELiL, iL'UflLjLI2, IA) 

assign proper seniority in the. Draft all India eligihifity list in the cadre of 

Trrmisskin 	'iiHv for cortcidr1-ion of reoiiiar nromol-in of th 
-- 	 0 

iii thU 	 UI I I IsAilUiiU 

4-ba IJnntlJ a 	1' t -I be. ni a-, c'arl Ifl i-li ran4- 4-I.e. rnc'nn-n an 4-c' i-n nrne,,ni-.-. 
2. 1S'.LL .J.LL S.LflL' Lai54t L'S 	 '2.S_ ta,S_t4. LSJ t2.2 : S. 	 LLn_ .1 S_Syt2.a2.S_sLLO  W 	 SSaJLL 

- me appucani on regular Dasis to tue cactre 01 rrograumie xecut.tve at 

least from me date of vacancy, with all consequential service benefits 
111. 11 	 1 	!T''f'!'IT hc'pflt 

5. 	ilt.i flip Hlonlillp 'T'rihnn.ij l'.i ip.ipd fri dcLir thit hp 	1ieni1 ic 	iiicir - 	 ----------------------  

L. 	 iL 	,J. ,1r---- 
U.) i% J,JItUiiL it'.J III LILe .ciUIe UI IIUth4ihiIUIi 

SSLS tS4'ih.. 'S 'Sl-.S-.-S 
;U-ZI 	-J2. 	 LiULL. 

A-.., 	 / 	155 	 htS 	 55SSLSS55_L 	 •SL.L1_SS1 	 115555 LI55 't1 
I 	 .t-ity UthiUl IULI.UI 	 IA) S'ViLILiL 	 IJ tLIL .i, 	ULIUU. 	LALU 1L'Jfl 

Tribunal may deem fit and proper. 

iii r.rdcr ,u'ir-I tr,r' 	- 

1-'------ 	 ,LLI-------- - -- 	 ii-------- - -..L --------L', 	iL 
iiL 	 a}'pii%.cLt1uhL 	ct)pnLc4hLL 1JIcty 

thterirn relief: - 

Tnt the Hori'hle Tribunal he piesed to direct the respmcknts not to 

revertthe a pucant to the post of TTaSrniSSiOII Fxecutive from the post of 

J-c'ne.-.'-, ti1-i a Itfl.T-1S 4- r ra il 1 	r-fln( '.1 IS€ i-I, Ci-r- 	,d A 
£ LsJ1,;LL1.LLLLL LW2A 	LILt 	 'LL 5.31. 	 '.' Lis,L&CtL £L.31JLL5SCLLL5J1.L. 

r 	 9 	Tk;t tkp Heynjilo 	'ihiiid hirthpr ha 	'-d te eiirat tha 	ci- e -rida-n&i 

-4 	 1._s 	LS.L..... 	 ___ 	51__ 	 ,.1 1__ •__ 	L.,. (_,, LIiL Ut 	IULii'.'v UI wi L'fIitcU. -wpuUiLAoiL b&Lriil xK3L 	1 L1ci IUj Lite 

lesponcierts to gient We ielie..t as piavea 101 
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GLWAHAT! BENCH: GL'WAHAT! 
(An application under Section 19 of the Adniinistrative Tribunals Act, 1985) 

Title of the case 	 OA. No. 3 	/2006 

Shjj. L Khobung 	 App1!cate 

r r 9 	 4' t 1* 	.1 .-. 	 n umor or inwa 	 : responaenrs. 

INDF) 

Si. No, Anne'cure PilIticu1rs Ptge No. 

 -- Application 1-20 
 --- Verffiction - -21- 
 1 Copy of draft all India sexdority list dated 	 2-2-fo  

01.01.06 3 
_________ ------- 	-- .j_1___1 ' 	, 

£J1LcLL belauLiLy LL 	LiLi& .J%J.U7.70 

3 Copy of representation aatea 20M9M6 r3 	I 
6. 4 Copy otforwir.img letter dated 26.09.06 

 5 1 Copy of repre 	itatioii dated 01.11.01. 533y 
 6 Copy of forwarding letter dated 05.11.01 

7. / '....upy Of UcLLU U.J.V/ .OV. 3 
10. 8 1 Copy of recruitment rule. l; 

Copy of order c.&ted 10.10.2003. L1 
 10 copy  of promotion order dated 28.10.04.  
 ii Copy of promotion order dated 25.02. 05.  

.14 12 Cupfuupuned. 	ctLe1iite nLete cidLed 

15. 13 Lopy of impugned PG's instruction clitted  
01.03.06. 

Fled By: 

L)ate:- 90, 	 Advocate 
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GUWAHATI BENCH; GUWAHATI 

(An application under Section 19 of the Adniinisirative Tribunals Act, 195) 

	

O.A.No. 	 /2006 

BETWEEN; 

Shri Lalneikung Khobung 

p 	•, 	.,,, 	 / , ,. tOA CflILLL' 	 V 	 ..& 

AIR Aia1, 
W

/  
f(fl1 

	

ivLLWirn- 	JJI. 

---Aip1icant. 

- MT'L 

PL TT..... 

	

.e 	uvit vi. ntuict, 

Represented by the Secretary to the 
V .L. .LLLLI. JI 

Miinistrv of information and Broadcasting 
-' 	ii - zflas.ri. DileY\an j-  vvifl. 

New Delhi- 110001. 

2. 	The Director General 
All India tadio, Iiasar LSImratL 

• 	Broadcasting Corporation of India 
• 	Akashbani Bha'an, 

I USJirLL, 

New DeThi-1. 

The Deputy Director General (NE) 
All IndiaRadio, Prsr Bhrti 
Broadcastiiicr Corn ration nF India 

....................... Gnwahti- 3. 

The Station Director 
Prasar Bharati (Broad Casthig Corporation India) 
All India Radio, 

- 	1A.— 	. 
z-ii. W i. ,.viiLOicwi— 7960011.  

Y'__- 1. • 	. 1) 	Li i. LiUL.IUID 1CiU1C1 
Procravaie Fxecutive, 
All India KaWo, 
LunIei, Mizoram- 796001. 

Rpindents. 

-e 6a 	 / 



t ii t t- r 'rtr ,t nnr 1CATION' LJL1L. 	.Ji.' 1JLL,f1L. 

1. 	Particulars of the order (;)* against which this application is niade 

This app]ication is made praying for it direction upon the respondents to 

assign correct all India seniorth' to the applicailt placing him above the 

private respondent' No. 5 Shri Laiziclinga Ranthlei in the cadre of 
Trdnsn-lission Executive in tenris of Govt. of India's memorandum dated 

22.121959 and DOPT memorandum dated 03.07.1986 and to promote the 

ajplicant tothe post of Programme Exeaitive atleast from the date of 
promotion of respondent No. 5 with all consequenlial benefit and further 
he pleased to set aside and quash the impugned sateiiite message dated 

25.02.2006 issued hT the Station Director as well as impugned instruction 
31__,L_ T_t/' - 	1_ 	t1(VfAf%f 15SUU OV Lile UJflCWt 'eI1&aL tS ufl U1.UO.UU, WJAetCVV IL has OIl 

ordered for reversion to the post of Transmission Jxecutive with 

retrospective effects and also the decision of the Director General to hold 
the current charge of Prograinnie. Executive without financial. 
involvement. 

juiisdidion of the Tribunal; 

The applicant declares that the subiect matter of this application is well 

within the jurisdiction of this Hon'hle Tribunal. 

Lhnit-atian: 
T'L 	 . 	 .1 	1 	4.tL 4,, 	 V 	i-' 	£i..i ...L1 	Li-. 1 itC .yyilC.1flL LW. uiCi 	 Lilili. 	apy c.n 1 iiiu. 1ivn.tufl u.Q 

limitation prescribed under Section- 21 of the Adniinisfrative Tribunals 

Act' 1985. 

Facts of the case: 

4.1 	That the applicant is a citizen of india and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 
India. 

11 
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5) 

4.2 That yorir applicant was initially appointed in the cadre of Transmission 

Executive in the year 1989 through SSC. He has joined the department on 

23.10.1989. Be it stated that the  applicant belongs to 199 batch of the SSC 

It is pertinent to mention here that the respondent No. 5 also belongs to the 

same batch of 1989 but the merit position of the respondent No. 5 is lower 

than the  applicant  in  the merit list published by the .SSC. But surprisingly in 

the draft All India eligibility list published on 18.09.2806 by the 

respondents Union of India in the cadre of transmission executive, the 

name of the respondent No. 5 has been shown above the present applicant 
Cl 	27C 	4-4-1 .1-... 4: 	1 	 4:L.. 	 £ 
..JJ. L''J. .J/ 'j 

. 
	ifl IJ_L V I LLSs'i .1I I U.L Oi 	iuOii.v LJLL.LLL4. £LL LL ¼3JV .. Oi 

India, (JM dated 22.12.1959 and DOPT O.M dated 03.07.1986. It is the 

settled position of law that the seniority position of a Central Govt. 

	

"-'-S 	 L 	L......., ,4: 1 	...l.. 
£3 	L1L 	4A1 IJC 	 LLLWL..& ¼'IL ISIL 	L'3I3 .JI £U.3 IJJI'. £11 

• 	panel/merit list published by the Staff selection commission i.e the Govt. 

recruitment agency, which recommended the name of the  applicant as well 

	

of .L e 	ii 	c 	l 	 L.. 	1...... 
I3PILAJAI i'O. 	aj..& JLUI 	 VV ILJ £LV I LJj 

recommended by the SSC, belonging the 1989 batch. It is categorically 

submitted that both the applicant and respondent No. 5 belongs to 1939 
Li-.-.1 	4 i-l- 	.i-.-.0 	.... 	..... 	...1. 	li..-1 £. i.1. 	 £ 
L't ASLL Oi U.L 3 s.L 	 J.Oi.L COILWUZ3WIL, VV £L*..J LL 3$¼. L.4. L.JI 	JJ.J3 01. 

— 	 . 	 . 	 •1 	 -d .-t 	 ,. 	 .4 	 - 	 •4 	 - 	 ..• •4 	 •55• 

.lransuussion txecutive and there alter their dossiers were sent to the ollice 

of the respondent, All India Radio and T)oordarshan for appointment, and 

•% ..rr-ar- .,lc r i-i. ncr rt r . 	n 	 4-ne4 
Ct'_JI 5.W. ,UJ .Lt) VS I 

4.3 That it is stated that the applicant although joined the department of A.LR 
- lr i 	4 	 1 	• 	 .1 	 r 	 1 	P- ii -1 	 • 

.J11 .iu.i' 	mc lesFonuent INO. joincu n h1.%J -/.1YOJ pnor to rne 

date of joining of the applicant in A.I.R, but even than such earlier joining 

in the department cannot alter the seniority position but the respondent 

department fixed the seniority of private respondent No. 5 above the 

seniority position of the applicant on the basis of initial date of joining in 

the department in violation of Rule of seniorjty which is evident from draft 



y .  

1'. 
rV 

11 T..J.... 	 1L 	 Li.... 	1..1t....4 
i-iJ. U..U. LLi1JLLU.Y '.1U%-JIiY £L L JI L .i a,iiU2,iJJ.. 	&IIV 

01.01.2006 by the 5.0, D.G All India Radio, New Dethi. 

(A Copy of dxaft all lndia. eligib.ilit.y list published as on 01.01.2006 

is enclosed as Annexurei). 

4.4 That it is stated that in the Zonal seniority,  list published as on 30.09. 199, 

wherein the name of the applicant was placed above the private 
- - - - 	.. - 	.t - i.___ ( 	- 	1. * - - 	I - E r'c'P' I; - 	- .... - -  

Uit .nt 04)ID 	iu raiis ut uie pcLnel UI 	ifl LeIILIS UI I.LL1iL 

list published b the SSC I  therefore seaiiority list published by the Zonal 

ft'mi ffrnt 	time hIQ been rIi-ItIIr fh'.)C1 the 4i-rerit%1 1*i11('1 ef he 
- __I. - - -- 	_ I - - 	tl. 	- ..-..-. - --- - ._ - 	j - - i 1%T_ 	r 

appiiuu aooVe 	priVaLe respoflueth. rio. . 

( A C ..-. ,.. i-i.,.. 	 ....s-. •L:.,i. 	 (10 1 0()Q 	-' 	,....-1 as 
'-0F'Y ¼,i. 1JI. z.;jiiL 	ii1Oi. Ly £L. i.a 	-.j'.j .j7. 4. 7 7.7 i .zro-. 

Annéxure-2). 

- 	r,1 	.. 	. . 	1 .1 	• 	.1 	• 	I r 	.-•, 	£11 T 	1 	I ....... 
ina ir is sraea mat m me impugnea urart tn mcua eugiolilty senioflw 

list, the name of the present applicant is wrongly placed at 372 whereas 

- name of his junior, namely respondent No. 5 is placed at 370 in total 

violation of the principle laid down in O.M dafed 22,12.1952 as well as 0.M 

dated 03.07.1986 issued by the DOPT and also in violatiofl of the position of 

seniority all along maintained in the Zonal level. Ti  is pertinent to mention 

here that all along the seniorit position of the applicant are wrongly 

maintained in the draft All India eligibility list which is prepared on the 

basis of combined seniority list of direct recruit.c and proniotees on all India 

basis. Be it stated that both the applicant and the  respondent No. 5 belong 

to the cadre of direct recruitment quota. In the impugned draft list 

as on 01.01.2006 has bp'n rør on fho bcs 'f i1i ..t_L_ 	 Sfl* _ •.J 	.*.* 	-"o 

principieb;- 

T) 	••__ 	-€ .11 r1-. -L TL.. 	 ....11 1. 	4. 	j-1-.. 
\LJ 	£'sC1 LV . 	iOiii. 'Ji LL IJ4.i CLI. r.C.i uii..0 vv i uC 3..A.%JicU.LLg IA) 

order on merit in the select list ctrawn t,y SSL/ Ul1L/ other 

Ii 



Ti ... 	.. ...j.,_j 4.......... 	i. ,.... ....1. 	. 1.. ...,....1. I .A..i 	 .. 	 i i SOi 	 ixi.u. 	 ii 

senior en bloc to those appointed from the reserve lists and from 

- siiJon.nf Iits 1 

(if) 	Combined seniority list of direct recruits, vis-â-vis promotees will 

be arranged in the order of selections and keeping in view tie 

quota prescribed. 
c _i...... 	 £.. 	L 	 ..... i.I 	.- -.- ..-... Sill) 	 .ii ti t 	.uCSi I iiliL ju ulC i1Cvv 

seniority fixed as per date of joining. 

(iv) 	Compassionate appointments are appointed against direct recruit 
..-..4 £..,.... 	 SS 	 C.: pe... 	o 

In view of the principle laid doum in clause no. I, the applicant 

who is senior to the private respondent No. 5 in the panel prepared by the 

SSC for the 1989 batch, the applicant ought to have been placed above the 

respondent No. 5 in all India draft eligibility list published as on 

1 f% f1.Sf 	• 1 	T% 	* Tr1 1 	 . /.4 P / , /'1 711 I 	1 .4 E 	 I 

	

vioe LJG, i-n'.. ierrer no. .ij j.,i 0o-,vri c.arect 	our m 

the impugned order dated 18.09.2006. the applicant have been wrongly 

placed at Si. No. 30. but if the principle laid down above, is strictly 

followed, in that event, the applicant ought to have been placed at 370 

instead of 372, hence the present application is for iedressal. of the 

grievances of the applicant in the matter of fixation of seniority position in 

all India draft eligibility At published as on 01.01.2006. 

r 	 1L4 	 Lik ---- 11i*U.. Ii.. 	 uu 	uii 	i.'iy 	 Oi uie thLpSiLet IJIaIL Clii 

india eligibth.t't' list issued. on 1809.2006, the applicant submitted detailed 

represen ta tkm to the DG A TR, New Delhi on 20.09.2006, wherein the 
1.....4. 1,. 	 L.L....J £L..L L. 	_.... 	. L. 	- __1 	..L _.1 -- ii.:, bpe lll.aiJ.y 	IIA ICU. IUG ju.iiiOi LiitS ole.0 p1*t..eu c..i bi. 111). 3177011  

	

in the draft all India eligibility list and his name was placed at sI. no. 372 	* 

below the respondent No. 5. The applicant further pointed out to the 

authority that his jurdor i.e. respondent No. 5 was placed above the 

applicant in the Directorate Circular dated 28.05.2002, 03.10.2002 and 

O 



L1L 	 11 	 1 .1 Ui kiI 	 J 	Uiitt Lit LLIt. UL ItIL AJJ. £Ltcu... £flI L.ji(. 	tiOiiIy jj i. tjj 

Transrnissioii Executive published as on 01.01.2004, the applicant was 
rightly shown at sL no. 299 and the respondent No. 5 was shown at sL no. 

	

LI. 	.i1 T....I.,. 	
1....L 	_14.1. .1 LI.... .Lg.LiL i.ii u.tC LLL LLV..ULt jflcui LA.FiL.Lj t.IiWjjLy LL 	p iii-iCt.& uiiO1.&gi 

circular dated 26.05.2005, applicant was rightly shown at sl. no. 354, while 
respondent Ni--,. 5 placed at sI. no. 363. The applicant aso pointed out and 

other discrepancies in the matter of seniority shown from time to time and 

submitted the representation dated 20.09.2006 for reciressal of his 
grievances. The said representation was duly forwarded by the Station 

k L.'Li. L LO.L, tiLi.. 	Vt U ¼.),.. ..tj. 	.,¼/U, ¼) tiL O no restilk. £ L..IKC thepresent  
applictioñ. 

(Coiw of the representation dated 20.09.2006 and forwarding letter 
dated 28.09.2006 are enclosed herewith and marked as Annexure- 3 
and 4 respectively). 

4.7 That it is stated that in the forwurdin letter dated 28.09.2006, the Station 

Director, AIR, Aizwal has furnished a specific comment as Zonal Head, 

while forwarding the appiicanfs representation to theeffect that the Zonal 
seniority list of Transmission Executive has been prepared in accoi-dancc 

with the merit llsr prepared by SSC, Guwahati. Therefore it is. quite dear 

from the forwarding letter of the Station Director: Aizwalthat in the Zonal 
seniority list the name of the applicant rightly placed above the respondent-

No. 5 on the basis of the panel prepared by the SSC, Guwahati but no 

action has been taken by the respondents ftr correction of the seniority 

position of the applicant in draft all India eligibility list of Transmission 
tixecutive. 

4.8 That it is stated that similar mistake also occurred while draft all India 

eligibility list was prepared earlier and the applicant on all the earlier 
. - 	.1.-. 	4-: ., ,-....... 	 ...... 	 4 	... 	i-:,-..... -. JI..CCICLOLL 1).JLiu¼¼.t ¼) Lii ¼LL¼J 	regi¼.L(LriuLe 	¼ pTC.LLi LOJ. COrr.z..Li¼)jL , 

the all India eligibility list, which would be evident from the representation 

a 



7 	( v 

zi 11 't1t11 ._J it.... 	 1.ii.. ,J..i ..1 ( 	ii 'Wti 	..1.. Ui.J.i.h.vv± .UL& Ui¼ icJ.L vvtW.uJAg iL.1J. ctC..t vi.ii.ivi, vvitCI. ,iilw.tr 

• discrepancy was shown in the all India e]libffity list, but inspite of 

submission of representation, no action was taken earlier to correct the 

uiijfl 	.. 

(Copy of the representation dated 0 11.11.210011 and forwarding letter 

dated 05.11.2001 are enclosed as Annexure- 5 & 6 respecLtvely). 

49 	That the applicant most respectfully begs to state that the Govt. of India, 

Department of Personnel and Training (for short DOPT) vide its office 

memorandum No. 22011/7/86-Esit (D) dated the 3 rd  July, 1986 has laid 

down the rules in respect of consolidated orders on seniority as compiled 

in "Swamy's Establishment and Adxrdnisfration" which are reproduced 

below:- 

	

" 	'"ZUITS AND PROMOTEES 

	

i 1 ..F1 	 I L.'._.I 

-The relative seniority of all, direct recruits in determined by the 

order of merit in which they are selected for such appointment on 

the recommendations of the UPSC or other selecting authority, 

persons appointed as a result of an earlier selection being senior to 

those appointed as a result of a subsequent se.lection." 

Tt is clearly evident from the above quoted rules that the seniority 

of the applicant shall be decided on the basis of his order of merit in the 

select list Of 1988 prepared by the SSC and shall he senior to those selected 

in the subsequent batches i.e. the batch of 1989 etc, hut the resperndenls 

while preparing the draft eligibility list of the applicant along with others 

as stated above, violated this rule and prepared the eligibility list on the 

basis of date of joining which is contrary to the rules. 

(Extract copy of the DOPTs O.M dated 03M7.1986 is annexed 

hereto as Annexure-7). 

LL )O (c7 
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4.10 That. the substantive post of Transmission Executive, which the 

applicant is holding at pre.sein, is a Group 'C' non-nuiniste,riai nan-

gazetted post. As per the normal avenues of promotion the applicant's 

next promotion is to the post of i'rograninic Executive, which is a Group 

'B' Gazetted post. As per the Recruitment Rules of All India Radio, the 

Transmission ixecutives on completion of years regular service Ln the 

grade, are erthtkd to get promotion to. the post of Programme Executive. 

As such the applicant attained eligibility for his next promotion to the post 

of Programme Executive in the year 199. . 

(Copy of the Recruitment Rules is annexed hereto as Annexure-8). 

4.11 That the respondents thereafter issued another order bearing order No. 
trt 	'f1 C'T IT\ • 	 1 	 1 	T 	A /1 IV' 	I1/l IT /TV' 	I 	1 ' 1'. 1 I 'IftP 01/ hUUD-i ti)) ISSUCU unuer INO. '& 1U) h\)U.-1 D) uatuu 1U.IU.hUUSD 

whereby 101 Transmission Executives were promoted to the cadre of 

Programme Executives on ad hoc basis for a period up to 09.10.2004. In 

the said order, Shri Lal Zidinga Renthici ws promoted to the post of 

Programme Executive. This time the case of the applicant was not 

considered although his positioir is higher in the zonal seniority list 

prepared by respondents. 

1( 	',. . 	... \¼.Jyy 	tii 	ji&C-i 	i&c& ij. 	 v.j l, &hiC.i- 	i..AJ as 

Annexure-9), 

4.12 That due to non-consideraijon of re-fixation/correction of the seniority 

position of the applicant in a11 India draft eligibifity list of the 

Transmission Fxecutive, the respondent No. 5 has been superseded in the 

matter of ad hoc promotion vide order-dated 10.10.2003, It is categorically 

stated that all Indin draft elliibthtv list of Transmission Executive 

published as on 01.01.2001 and thereafter including the impugned draft 

eligibility list as on 01.01.2006, the name of thu respondent No. 5 has been 

placed above the applicant in violation of the principle laid down by the 

Govt. of India in their O.M dated 22.12.1959 as well as in violation of 
4. 



• 	 r% fI R P r t,f 	 Vflh1 /?7 /0, t'.-.. 	 ( (1F7 IflOc 	.4 Lt. ....t. '...J.IVL jiJ. h,..Uiif if UO-L,i&L. \LJJ &Lct 	J/..±oO 	iit 

• 	respondent No. 5 has been granted undue advantage in the rniflter of 

promotion to the cadre of Programme Executive in super session of the 

diim of the present applicant. Therefore Hon'blc Court be pleased to 

direct the respondents to assign correct, seniority position to the applicant 

placing him above the respondent No. 5 in the draft all Lndia eligibility list 

and further be pleased to declare that the applicant is senior to respondent 

No. 5 and also' entitled to he considered for promotion on priority basis to 

the cadre of Programme Executive at least from the date of promotion of 
respondent No. 5 with all consequential bnefit. 

413 That. due to such illegal action of the respondents and constant denial of 

the. re fixation of seniority of th0 appllcunt and his promotion thereof has 

affected his service prospects and caused irreparable finandal loss and 

other benefits. Finding no other alternative, the applicant is approaching 

tis Hon'bie Tribunal for protection of his legitimate rights amid interests 

and this is a fit case for the Hon'ble Tribunal to interfere with and to 

protect the rights and interests of the applicantdirecting the respondents 

tu rc fbc the seniority of the applicant in terms of DOPT's O.M dated 

03.07.1986 and promote ihim accordingly to the cadre of l'rogramme 

Executive retrospectively with all consequential service benefits, at least 

from the date of promotion of his batchrnates i.e. respondent No. 5 with 

immediate effect. 

4.14 That your applicant further begs to say that it. would be evident from the 

office order No, 103/2004-5I (B) dated 28.10.2004. Wherein various office 
order of ad hoc promotion to the cadre of Programme Executive has been 

indicated and it has been stated that such ad-hoc promotion which were 
effectd from 24.12.1998 to 08.04.2004 has been extended up to 31.12.2004 

or till regular incumbents become availible or until further order 

whichever is earlier. In the said order dated 28.10.2004 name of 

x 

j& 	 O 
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respondent No. 5 appeared at SI. No. 334 of Arncxurc-I, who is still 

continuing in the post of Programme Executive, whereas the applicant 

who was promoted to the post of Programme Executive on ad-hoc basis 
vide order No. 18/2005-SI (B) bearing letter No. 4/2/2005-SI (B) dated 

25.02.2005 is now sought to be reveited to the post of Transmission 

Executive vide Satellite communication dated 25.02.2006, without issuing 
any formal order of reversion, while his junior, Respondent No. 5 is 

retained on ad hoc basis in the promotional post of Programme Executive. 

Be it stated that respondent No. 5 was in fact promoted on ad hoc basis to 
the post of Programme Executive, initially viide or4er bearing No. 4 (10) 

2002-SI (B) dated 10.10.2003 (Annexure- 9) for a period of upto 09.10.2004, 

which was subsequently extended from time to time pursuant to the 
aforesaid order the respondent No. 5 is still working in the promotional 

post of Programme Executive. Be it stated that applicant was promoted to 

the post of Programme Executive on ad-hoc basis pursuant to the order 
dated 25.02.2006 and till filing of this application applicant is working still 

in the promotional post and no formal order has been issued reverting the 

applicant to the post of Transmission Executive. 

(A copy of the promotion order dated 28.10.2004 and 25.02.2005 and 

other consequential orders are also enclosed for perusal of the 

Hon'bie Court is enclosed as Annexure- 10 and 11 respectively). 

4.15 That your applicant while working in the promotional post of Programme 

Executive the Head Quarter office, New Delhi i.e. office of the Director 

General, A.I.R. L)oordarshan sent a satellite message on 25.02.2006, 
whereby ad-hoc promotees including the applicant is now sought to 

reverted to their respective post of Transmission Executive w.e.1 

24.02.200& who were promoted. vide P.C, A.LR order No. 17/2005-SB 
,4...,u 	0.-u 	I 	i-1 	..,..-J 	.-L 	., 	 .,1... 	 a. . ifl 	 or.r i. 	er 

Programme Executive who were promoted on or before 31.12.2004 vide 

4fiL 	c 
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42/2005-S/B wffl continue as Progranune Executive on ad-hoc basis until 

fijrthe orders. A similar communication is made on 01.03.2006 in 

continuation of Directorate order No. 14/2006/Sip at 24.02.2006 file No. 

04.02.2005, wherein it has been directed the Transmission Executive, 

Froduction Assistant and other equivalent categories reverted from the 

post of Prograinm.c executive w.e.f 24.02.2006 shall henceforth hold the 

current charge of Programme Executive without financial benefit in the 

station in which those ad hoc promotees are posted. 

On a mere reading of the impugned satellite massage dated 

25.02.2006 as well as the impugned Director General's instruction dated 

01.03.2006 it appears hat ip spite of regtdar vacancies in the cadre of 
Programme Executives only a section of the employees who were 

promoted vide order dated 25.02.2005 is now sought to he reverted to 

Transmission Executive. Production assistants while other ad hoc 
prornotees and similarly situated employees who were promoted on ad- 

hoc basis on or before 31.12.2004 have been allowed io continue in their 

promotional post with the higher scale of pay, but the ad-hoc promotees 
to the cadre of Programme Executive who are promoted vide order dated 

25.02.2006 are now victimized due to arbifraiy decision of the Director 

General issued under impugned sat1Hte message dated 25.02.2006 as well 

as Director CeneraYs instruction contained in message dated 01.03.2006 

and it appears from the rnstructaon dated 01.03.2006 that the sole )fltefltiofl 

of the respondent behind passing of the impugned order of reversion to 

deny the pay scale of the ad. hoc promotional post as because it is quite 

clear from the instruction dated 01.03.2006 that those ad hoc proinotees 

who are alleged to he repatriated w.e.f 24.02.2006 has been further 

directed to hoki the current charge of Programme Executive without 

financial heneflt. Therefore it is quite clear that a section of the ad hoc 

promotees while getting the benefit of the ad-hoc promotional post of 

programme Executive but the same has been denied to other ad hoc 

Jf7 	&77 
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promotees induding the applicant following the arbitrary decision of the 

Director General's conunu.rncated through impugned satellite message 

dated 25.02.2006 and Director General's instruction contained on 
01.03.2006. Such action of the respondent is highly arbitrary, unfair and 

discriminatory, which violates Article 14 of the Constitution and as such 

decision of Director General's impugned satellite message dated 
n - nn,..... 	ir. 	. _c- 	..1/...... 	 L..t..1 • 	LThA L/LL ectoi encr 	IaS 	 .. 	e 

he set aside and quashed. 

(A Copy of the impugned sa LeBite message dated 25.02.2006 and 

Director General's instruction dated 01.03.2006 are enclosed as 

Amwxure- 12 and 13 respectively). 

4.16 That it is stated that the respondent No. 5 in fact promOted vide order 
dated 10.10.2003 and as such the respondent No. 5 who is junior to the 

applicant is not going to be reverted from his ad hoc promotion since he 
was promoted on ad-hoc basis prior to 3112.2004. The applicant who is 

senior to the respondent No. 5 in the cadre of Transmission Executive as 

such entitled to continue in the promotional post at least on ad-hoc basis. 

More so, in view of the fact that the applicant is senior to the respondent 

No. 5 in the cadre of Transmission Executive. 

4.17 That it is stated that it appears from the order dated 25.02.2005 that large 

scale ad-hoc promotion have been effected in the cadre of Programme 

txecutive in All India 1<adio and Doordarshan since 24.12.1998 tiM 

25.02.2005 by passing series of ad-hoc promotion orders time to time 

without taking any initiative for consideration of promotion of the eligible 

employees to the cadre of Programme lixecutive in violation of the Govt. 

instruction. It is a settled position of law that ad hoc promotion can he 

affected only on emergent situation due to administrative exigency but ii 

appears from the instant case that the respondent corporation effecting the 

series of ad hoc proniotion orders in routine nainre without any 
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administrative exigency but in order to deprivelegitimate promotions of 

the eligible employees working in the cadre of Transmission Executive, 

Production Assistant and in other equivalent cadre even the present 
applicant attained eligibility in 1998 for regular promotion to the cadre of 

Programme Execuuve but till date his case not considered for regular 

promotion rather a device is now made out to utilize the service of the 
applicant and other similarly situated employees to the cadre of 

Programme Executive without giving them any financial benefit or 

promotional scale and on that score alone the impugned order dated 
25.02.2006 and 01.03.2006 are liable to be set aside and quashed. 

4.18 That it is stated that it appears from the series of ad hoc orders issued by 
.1 	 1 	 • 	I(W 	'ii 	r / 	 1 	 I • inc responuents since i''o tin h.Uh.UU3 witnout miuung any eiiort to 

convene regular DPC for considering promotion of eligible officers in the 

cadre of Programme Executive, such action of the respondent contrary,  to 

the in&uction issued by the Covt. of India from time to time only on the 

matter of ad hoc promotion as well as action of the respondents are also 

opposed, to public polkv. Be it stated that the applicant had attained 
1 	.1 •1' 	t 	 • 	4E(fl 1 	'11 1 • 	I • 	 • 	 • 1 	1 E engiomtv ror promonon in 	mit tin uaie nis case is not consiucicu rot , 	I 	- 

promotion in spite of attaining eligibility. It is categbrically submitted that 

a large numbers of vacancies are available in the cadre of Programme 

Executive since 1998 but the services of the eligible employees iue being 

utilized on ad hoc basis without conctucting regular L)YU and as a result 

the applicant is deprived of his regular promotion, seniority and eligibility 

for further promotion. Which will cause irreparable loss and injury to the 

applicant. Moreover, in view of the fact that respondent No. 5, who is 

junior to the applicant is being allowed to continue in the promotional 

post of Programme Executive with financial benefit even after passing of 

the impugned order of reversion dated 25.02.2006 and 01.03.2006 as such 
applicant have acquired a valuable and legal right to continue in the post 
011  Progranune Executive. it is also relevant to ineiilioii here that his 
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executive has not yet been re-fixed with reference to his junior i.e. 
respondent No. 5 and as a result the impugned order dated 25M22006 and 
fli iv 	l.:l_l. 	.. l_. 	.L 	-.___ 	£ -. 	--- are LiiUjt W 	 IL&e LtLcA jL iii_- t, 	1aL L1L apLLiIL I, 
concerned. 

4.19 That it is stated that ad-hoc system of promotion of the applicant without 

considering his case for regular promotion since he has attained e1ittbffity 
and very niuch within the zone of consideration, has advrselv effected 
the service prospect of the appl icant due to non consideration of his 
regular promotion to the cadre of Progranime Executive in spite of 

existence of large numbers of vacancies. Therefore Hon'ble Court be 

pleased to direct the r.espondents to consider the case of the applicant with 

immediate effect and further be pleased to pass an interim order 
restraining the respondents to revert the applicant from promotionaj post 
in the cadre of Programme Executive on ad hoc basis till consideration of 

him for promotion on reu1ar basis to the cadre of ProQranm- e Executive. 

420 That your applicant Iwi.her submitted that the order of reverslon has bee 

comimiiucated through satellite message dated 251)21006 and 01.03.2006 
but no formal commìjrdcatjon or order has been received by the Station 
Director, Aizawl and as such the applicant is still holding the post of 

Programme ixecutive on ad hoc basis therefore 1-ion'ble Court be pleased 

to restrain the respondents to affect the order of rcversiàn so far applIcant 
is concerned till diposai of the original application. 

4.21 That your applicant has rio other alternative or scope under the service 

law but to approach this Hon'ble Tribunal by filing this present 

apphcation for protection of his valuable and legal right and interest. 

4.22 That this application is made hona tide and for the cause of justice. 

N) 

/ 
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L. g?,_ 	 a 	with 1.. 	I 

5.1 For that when junior including other employees of the cadre of 

transmission executive who were promoted on or before 13.12.2004 are 

retained on ad-hoc basis in the promotional post with higher scale as such 

order of reversion passed in respect of a section of ad-hoc promotees that 

too with the sole intention to deny the higher scale is highly 

discriminatory, unfair and illegal and as such acti6n of the respondents is 

J iJ14 	.Ji/ 	£LJ_...i 	- 
aiu in v1OIcUUIL of iw..it 	ut w Oi cite O1LSLiuOIL of i1tuii. 

5.2 For that it appears from the D.C's instruction communicated through 

message dated 01.03.2006 that the decision of reversion of a section of 

employees from the post of Programme Executive (ad hoc) to the cadre 

Transmission Executive has beeri.passed only to deny the higher scale of 

pay auached to the post of Programme Executive, whereas those reverted 

employees further directed to hold the current charge without financial 

benefit. Such action of the respondents is opposed to public policy and 

offends Article 14 of the Constitution. 

5.3 	For that the decision of the respondents to promote the eligible employees 

working in the cadre of Transmission Executive to the cadre of 

Programme Executive on different occasion by passin series of ad hoc 

promotion orders since December, 1998 till 25.02.2005 without considering 

the cases of the eligible employees for promotion on regular basis to the 

cadre of Programme Fxecutive in spite of existence of large number of 

vacancies such action are highly illegal and contrary to the instructions 

issued by the Govt. of mdiii from time to time and as a result the applicant 

is incurring huge financial loss as well as it causes irreparable loss in his 

promotion prospect and on that score alone the impugned decision of the 

D.G's communicated through satellite message thted 25.02.2006 and 

01 A)32006 are liable to he set aside and quashed. 
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.4 	For that affecting large scale of ad hoc promotion inspite of existing 

regular vacancy is conirary to the Govt. insiruction and public policy. 

	

5.5 	For that the inipugied decision of reversion co.tnmwiicaied. through 

sateffite rnessage dated 02.02.2006 and 01.03.2006 shall not effect the ad 

hoc promotion of the junior of the applicant i.e. respondent No. 5 since he 

was oromoted on ad hoc basis on or before 31.12.2004, but the imocuued 
I. 	 I 	(_1 

order shall effect adversely the ad hoc promotion of the applicant who is 

senior to respondent No. 5 as such impugned order conununicated 

satellite dated 25.02.2006 and 01.03.2006 are liable to be set aside and 

quashed. 

	

5.6 	For that applicant has attained eiigihffity long back in the year 1996 but 

the case of the applicant has not been considered for promotion to the 

cadre of.Progranune executive inspite of large iios. of yacancies. 

5.7 For that the applicant has been rightly shown senior in the Zonal seniority 

list but his seniority position has been arbitrary downgraded in violation 

of principles laid down in Govt. of India's O.M dated 22.12. 1959 as well as 

DOPT O.M dated 03.07.1986. Hence the position of seniority assigned in 

the draft all India eligibility list is liable to he rectified placing the 

applicant above the respondent No. 5. 

	

5.8 	For that seniority and eligibility list on all India basis must be fixed on the 

basis of rank indicated in the panel of the S.S.0 in other wards on the 

basis of the merit list published by the SSC. But in the instant case the 

respondent did not follow the said procedure while preparing draft all 

India eligibility list published as on 18.09.2006. 

	

5.9 	For that the impugned draft all India eligibility list published by the office 

of the. Director General on 18.09.2006 is contrary to the seniority position 

rightly shown in the Zonal seniority list published as on 30.09.1998. 
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therefore the impugned draft all India eligibility list dated 18.09.2006 is 

liable Lo be modified so fax the appilcant is concerned. 

5.10 For that the Station Director, Aiz'ral specffically stated in his forwarding 

letter dated 28.09.2006 that the Zonal seniority list has been prepared 

following the merit list prepared by the SC. Therefore respondents are 

duty bound to maintain the same seniority position in between the 

applicant and respondent No. 5 in the draft all India eligibffitv list 

published as on 01.01.2006. 

Ml For that the respondent No. 5 have been granted promotion to the cadre of 	- 

programme executive On the basis of wrong smioriby position and 

thereby respondent No. 5 superseded the aplicant in the matter of 

promotion in the year 2003. Therefore the applicant is also entitled to 

similar benefit of promotion at least from the date of promotion of 

respondent No. 5 with all consequetitial benefit. 

5.12 For that when the junior of the applicant is aiowed.to  continue to work in 

the promotional post of Programme executive in the higher pay scale, 

therefore senior is also entitled to continue in the promotional posf with 

higher scale so long junior continues and as such th e  applicant cannot be 

reverted to the post of Transmission Executive following the impugned 

order communicated through satellite message dated 25.02.2006 and the 

impugned instruction dated 01.03.2006. 

5.13 For that applicant being senior to respondent No. 5 cannot be reverted to 

the post of Transmission Executive retaining his jun ior i.e. respondent No. 

1 
S..'. 

5.14 For that, seniority position of the applicant is required to be placed above 

the respondent No. 5 in Daft all India eligibility list of Transmission 

Executive in view of his higher position in the panel prepared by the E5C 

	

-C1..S- 	 LT.... 	 V. 	... 

	

at 1LL we ..... ia 	o LLLe ca... e Gi LnrU,Ion 	ec.v e. 
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5.15 For that, respondents are not entitled to continue the ad hocarrangement 

for years together when reguia/vacandes are available in the promotional 

cadre as such the applicants cannot be denied benefit of regular 

promotion by filing up the vacancies on ad hoc basis. 

5.16 For that long ad hoc promotion without taking any steps for proving 

regular promotion is contrary to the law. 

	

4. 	Details ofmedies exhausted. 

That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

application. 

	

7. 	Matters not previously filed or pending with any other Court. 
The applicant fiuther declares that he had not previously filed any 

application. Writ. Petition or Suit before itn Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application. Writ Petition or Suit is pending 

before any of them. - 

1 
i1i 

I 	... 
J 	 1UL 	 - 

Under the facts and circumstances stated above the applicant humbly 

prays that Your Lordships he pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause -as to 

why the reiief (s) sought for in this appliuttion shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief (a): 

Sd That the Hon'ble Tribunal be pleased to set aside and- quash the impugned 

or of reversion issued under satellite message dated 25.02.2006 

(Annexure- 12) and impugned communication dated 01.03.2006 

(Annexure- 13 1, so far the applicant is concerned. 

LJ ' 



0.2 	That the Hon'ble Tribunal be pleased to thrcct the respondents to allow 	
1. 

the applicant to continue to the post of Programme Executive on ad hoc ..., 

basis with financial benefit till consideration of his promotion on regular 
basis. 

&3 That the I-ionble Court further be pleased to direct therespondents to 

assign proper seniority in the Diaft all India eligibility list in the cadre of 

Transmission kxecutive for consideration of regular promotion of the 
applicant in the cadre of Programme Executive. 

8.4 That the Hon'Me Tribunal be pleased to direct the respondents to promote 

the applicant on regular basis to the cache of Programme Executive at 

least from the date of vacancy, with all consequential service benefits 
including seniority and monetary benefit. 

	

8.5 	That the Hon'hle Tribunal he pleased to declare that the applicant is senior 

to respondent No. 5 in the cadre of Transmission Excutitr. 

- 8.6 	Costc of the application. 

8.7 Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

	

9. 	Interim order rayed  for 

During pendency of the application, the applicant prays for the following 

nterirn relief: - 

9.1 . That the Hon'ble Tribunal be pleased to direct the respondents not to 

revert the applicant to the post of Transmission Executive from the post of 
Programme Executive till disposal of the Original Application. 
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that the penclency 01 this Urigind Application shall not be a bar for the 

rencrnthifls k o-rnt I-he relief a.q iraved fw -. 

19. 

11. 	Farticu1ai of the Lf.O 

T.P.ONo. 	 332-2-1 
Date of issue  

Hi) Issued from, 	 ,.p.01  &&-J 
wj 	PayaDle ai 

 
12. 	List of enclosures 

As given in the index. 
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7rDTtTe A TTf'1T 
t s1... 	S. Stj. 

1, Shri Laineikung Khobung, aged about 48 years, working as 

Programme Executive (Ad hoc), All India Rradio, Aizwal, 

Mizoram,. do hereby verify that the statements made in Paragraph I 

to 4 and 6 to 12 are true to my knowledge and those made in 

Para'-ra,h 5 are true to my letl-al advice and I have not supnressed cli 	 .1 	 C) 	 .1 

any material fact. 

And I sign this verification on this the 	tJ day of December 
2006. 

- . 	
:1 

.1 

(c&L 
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General Circulars 

do 
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AIRNET: 	 - 	fNt\1EXt1RE4 

JI  

Prasar Bharati 
(Broadcasting Corporation of India) 
Directorate General : All India Radio 

No. 1/12/06-SVII 
	 M 	New Delhi, dated: 18.09.06 

Sub : Draft All India Eligibility list ofTREXs, FRRs, FRs and Erstwhile Staff Artists categories (recruited upto Feb 1985) as on 
1.1.2006 - regarding 

Draft All India Eligibility list of TREXs, FRRs, FRs and Erstwhile Staff Artists categories (recruited uplo Feb 1985) as on 
1.1.06 have been prepared on the basis of zonal lists received from zonal stations of AIR and is available on AIRNET (i.e. air.org.in  
under the heading "All India Eligibility lists ofTREXs &Allied categories as on 1.1.06 and other list as Erstwhile Staff Artist categories 
recruited upto Feb 1985". 

(a) 	The following principles have been adopted while p.reparing the Eligibility list ofTREXs & Allied cadres 

Relative seniority of all Direct Recruitces will be according to the order on merit in the select list drawn by 
SSCIUPSC/other recruiting authority. Persons appointed from earlier select list rank senior enbloc to those appointed 
from the reserve lists and from subsequent lists. 

Combined seniority list of Direct Recruits vis-â-vis promottees will be arranged in the order of selections and 
keeping in view the quota prescribed. 

Surplus staff treated as fresh entrants in the new organization and seniority fixed as per date of .joining. 

Compassionate appoinnents are appointed against direct recruit vacancies and fixed as per date ofjoining. 

(b) 	
The 2 list of Erstwhile Staff Artist categories is based on the date of joining and as per the qualifying service 

prescribed in their RRs. 

Rank and Recruitment year of some officials have not been received. The Zonal I-leads are, therefore, requested to send to this 
l)te, the above particulars of these officials for further necessary action. If rank or recruitment year of such official not known to them 
they may send the names of the officials, who were immediate junior and senior at the time of initial joining as TREX in the parent zone. 

All regional DDGs/Zonal Heads/Heads of AIRJCBSNBS/FM Stations & DG:DDG are requested to download these two lists 
from AIRNET and inform the concerned officials to look into it and objections, if any, may be sent to this Dte yyjthpecific comments of 
Zonal AIR stations in prescribed proforrna attached below. Advance copies and letters without comments of Zonal Head AIR station will 
not be entertained in this Dte. Officials are also requested that they should not compare their position with previous lists. All objections 
should reach through Zonal Head, AiR stations to this Dte latest by 20 Oct. 2006, otherwise it will be presumed that they have no 
objection to their position in this list. 

(S. K. Upadh) 
. 	. 	 SeciO Offir 

1'o, 

All regional DDGs/Zonal Heads/Heads oç AIfl.JCI3SNI3S/FM stations/DO DDn/DDKs The sublect matter Union Territories 
will be dealt by the following stations 	 Darnan & I)iu-Gujrat, Dadra & Nagar Havcli-Gujiit 

https://airhq.air.org.in/aimet/servlet/Sh6wbo'Cu'm*ent 	 9/19/2006 

I 	C 
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General Circulars 
Section: 

I 	 I 	 I I 	I 
Draft All India Eli ibility List of TREXs,Farm Radio Reporters And Field Reporters 'as on 01 

S. No. Name Date of Birth Educational 
qualification 

Whether 
SCISTIOB 

Designation Date of 
entry into 

Govt. 
service 

Date of appt. 
in the post 

as 
mentioned in 

column-6 

Whether 
directly 

recruited or 
promoted 
from lower 

grade 

Year of 
Rectt./promoti 
and rank No. 

1 2 3 4 5 6 7 8 9 10 
1 P.PXadav 13.4.50 M.A. - FRR 15.9.70 28.5.79 Promoltee 1979 
2 Sikha Bhattacharjee 1.5.55 M.A. - TREX 19.10.79 19.10.79 DR 1979 SL-4 
3 Krishna Murari 10.1.49 S.A. - TREX 11.9.87 11.9.87 Promottee 1981 
4 Shakuntala Gautam 30.10.56 M.Sc. Sc TREX 26.7.82 26.7.82 DR 1982* 

Rakesh Pahwa 21.1.61 M.A. - TREX(G&P) 23.6.83 23.6.83 DR 	. 1982 SL-1 
Nayan Prasad 10.31.59 B.Sc - TREX(G&P) 31.12.83 31.12.83 DR 1982 Sl-7 

7 M. Rama Rao 23.9.59 B.A. - TREX 23.8.63 23.8.84 DR 983* 
8 K.S. Sahi 14.9.51 BA. 	B.Lib. - TREX(G&P) 26.12.77 

Lib. 
20.9.89 DR 1983 Sl-2 

9 B.A. Buchh 1.6.54 M.A. - TREX (G&P) 19.12.89 19.12.89 DR 1983 Sl-3 
10 Khalid Latif, 20.4.50 B.A., B.Lib. - TREX(G&P) 11.10.73 23.3.84 Promottee NR 
11 R. D. Mohta 20.11.61 B.Com . - TREX(G&P) 04.04.85 04.04.85 DR 1984* 

-ir Smt.DiptiMishra 11.6.63 M.A. - TREX 30.11.85 30.11.85 DR 1984* 
13 V.M.Gokhale 14.1.50 M,Com, MA, 

DJ&PR 
- TREX(G&P) 16.3.73 4.6.85 DR 1984k 

14 D. Mary Kutty 7.12.46 B.Sc - TREX(G&P) 23.8.71, 
Lib. 

14.2.85 Promottee NR 

15 RajKishore 1.1.63 M.A. SC TREX(G&P) 11.6.85 11.6.85 DR 1985* 
16 Ramji Mishra 1.9.55 M.A.. 'Ph.D. 

D.Lit 
- TREX 19.1.84 12.8.86 DR 1985* 

17 Raj Kumar Saxena 20.5.56 M.Com . - TREX(G&P) 11.3.87 11.3.87 DR 1985* 
18 D.Somaya 10.8.56 B.Sc(Ag.) - FRR 1.6.87 1.6.87 DR 1985 SI-i 
19 P.D.Chopde 12.4.59 BA., M.S.W Sc FR 11.7.86 11.7.86 DR 1985* 
20 S. Swaminathan 10.6.48 M.A. - TREX 17.4.69 7.6.86 Promottee - 	 1986 
T /arsha Sharma 1.3.55 M.Sc. - TREX(G&P) 31.1.86 31.1.86 DR 186* 

22 Shailendra Verma 02.04.64 M. A. SC TREX 02.04.86 02.04.86 DR NR 
23 B.L. Saini 2.7.56 M.A. - TREX(FVV) 28.7.86 28.7.86 LR 1986* 
24 B.M. Jaidi 1.6.56 BA - TREX(FW) 14.8.86 14.8.86 DR 1986 Local 

Rectt. 
25 K.R. Yadav 

., MA.B.Ed. - TREX 25.8.86 25.8.86 	' Re-deployed 1986' 

26 (eya Bose 	' ':: 	11258' .'M.Sc. - TREX(G&P) 29.8.86 29.8.86 'Camp. Appi: 1986* 

27 R C Gupta 13652 MA TREX ii 573 147 86 Prcrnotteê 1986 
28 S K Malhotra 1 560 B S (Ag) FRR 162 87 16 2 87 DR 1986 

.29 Kallol Datta 	 ,, ''S :856 BSc:(Ag.) ' - TREX(S) 1.8.87 1.8.87 i'DR 1986* 
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179 lNavd€ep!L.....,,__ 17.10.62 M.A. - 	TREX(G&P) 	3.8.89 	3.8.89 DR 	11988 	SL-1 
DR 	1988 SL1 

180 	RajeshPhaye 20.4.64 MA. - 	TREX(G&P) 	11.9.89 	11.9.89 

1.7.54 	B.A. B.Lib. SC 	TREX(G&P) 2.6.80, Lib 	8.9.88 	Promottee 1988 
- 181 	hesh Mani 

M.A. - 	FR 	14.9.89 	14.9.89 DR 1988 	SL-1 
- 182 	L. Srinivasa Reddy 30.1.65 

M.A. - 	TREX 	6.189 	610.89 DR 1988 SL-1 
- 183 	unilGanjOO 15.8.62 

184 D. Mohan 28.12.50 B.A. - 	TREX 	12.12.88 	12.12.88 DR 1988' 

B.A. Sc 	TREX(G&P) 	16.1.89 	16.1.89 DR 1988 Sl-2 
185 	R. Rathod 16.6.57 

BA., LLB - 	TREX 	13.3.89 	13.3.89 DR 1988 Sl-2 
186 	MaulinMunShi 5.6.65 

B.A - 	TREX(G&P) 	22.4.89 	22.469 DR 1988 SL-2 
- 187 	E.TokeshWOri Devi 17.9.64 

10.4.50 	B.A.,Cert.in - 	TREX(G&P) 	18.7.73 	29.1.88 	Promottee 1988 
188 	Lata Sharma 

Lib.Sc  

M.A. - 	TREX 	6.5.89 6.5.89 DR 1988 SL-2 
189 	Dhara Saraswati 27.2.65 

M.A. - 	TREX(G&P) 	10.5.89 10.5.89 DR 1988S1-2 
- igo 	ManishaJain 23.11.67 

M.A. 	•' - 	TREX 	22.5.89 22.5.89 DR 1988 SL-2 
191 	RabiaRasoOl 21.3.66 

2410.65 B.Sc. - 	TREX 	9.6.89 9.6.89 DR 1988 SL-2 
T.B. Sanghani 

193 	S. Baishya 17.2.63 B.A. TREX(G&P) 	27.7.89 27.7.89 DR 1988 SL-2 

M.A. - 	TREX 	9.8.89 9.8.89 DR 1988 SL-2 
25.5.64 194 	K.P. Ravindran 

B.Sc .B.Lib OBC 	TREX(G&P) 	1.7.80 20.9.88 Promottee 1988 
17.10.57 195 	S.N. Solanki 

B.A. ST 	TREX 	31.8.89 31.8.89 DR 1988 SL-2 
196 	Marbaniang 1.1.65 

TREX 	12.9.89 12.9.89 DR 1988. SL-2 
197 	Kaushik Sarkar 25:9.61 M.A. -  

TREX 	111.89 13.1.89 DR 1988* 
198 	R Sadagopan 10.2.51 B.Sc. - 

TREX(G&P) 	21.2.89 21.2.89 DR 1988 SL-3 
199 	.Geeta chandra Sharma 1 2.64 M.Sc - 

BA., BEd OBC 	TREX 	19.7.84 27.3.89 DR 1988 SL-3 
200 	M DChettri 1.8.63 

B.Sc. - 	TREX(G&P) 	22.5.89 22.5.89 DR 1988 SL-3 
201 	Mihir Mehta 15.10.61 

202 	Sharda Rajan 7.12.52 M.A. - 	TREX((j&P) 	5,9.77 30.5.88 Promottee 1988 

B.Com.MA in - 	TREX 	13.6.89 13.6.89 DR 1988 SL-3 
203 	anjay K. Pandey 11.5.65 

Jo 

B.A. * 	TREX(G&P) 	14.6.89 14.6.89 DR 1988 SL-3 
5.5.66 204 	M.S. Latas 

M.A. ST 	TREX 	15.6.89 15.6.89 DR 1988 SL-3 
1.7.60 205 	D. Pradhan 

B.Sc. - 	TREX(G&P) 	17.8.89 17.8.89 DR 1988 SL-3 
15.2.61 206 	D. Purkayastha 

TREX 	19.1.89 19.1.89 DR 1988* 
207 	K. Sarojini Devi 31.1.53 B.Sc. - 

2.5.89. 2.5.89 DR 1988 SL-4 
208 	angkholalGaflgte 1.3.65 B.Sc ST 	TREX 

B.Sc. - 	TREX(G&P) 	30.4.77 3.8.88 Prornottee 	NR 
209 	- 	Mishra .N. 27.3.53 

210 	H.I.Abdul Rasheed M.A. - 	TREX 	15.5.89 15.5.89 DR 1988 SL-4 
29.2.65 

M.A - 	TREX 	18.5.89 18.5.89 DR 1988 SL-4 
211 	Meenakshi Kalia 15.9.66 

M.A. - 	TREX 	1.6.89 1.6.89 DR 1988 SL-4 
212 	Somit Mitra 12.6.67 

M.A. ST 	TREX(G&P) 	11.8.89 11.8.89 DR 1988 SL-4 
213 	BasantAtram 9.6.54 

B.Sc. SC 	TREX(FRR) 	13.9.89 13.9.89 DR 1988 LR 
214 	Ramesh Ch Bhargava 7.12.58 

B.A. ST 	TREX(G&P) 	22.9.89 22.9.89 DR 1988 51-4 
5 	Samuel Z. Hrangate 6.3.65 

216 	¼parna Banerjee 20.7.49 B.A. - - 	TREX(G&P) 	15.10.75 6.10.88 Prornottee 	1988 

TiT \shis Kumar Malik B.A. Sc 	TREX 	18.10.89 1810.89 DR 1988 SL-4 
- 10.9.66 

T218 	DeSarkar B.Com . - 	TREX 	1.12.78 6.6.88 .R 1988* 
2.8,54 

B.Sc. - 	TREX 	27.1.89 27.1.89 DR 1988' 
5.6.50 'W sirugaiyan 

B.A. - 	TREX(G&P) 	16.2.90 16.2.90 DR 1988 SL-5 
4.2.67 220 	PP. Choudhury 

TREX 	28.4.89 28.4.89 DR 1988 Sl-5 
'T' Basanappa 12.7.64 M.A. 

P.Bavinagidad 
B.A. ST 	TREX(EB) 	28.4.89: 28.4.89• DR 1988 Sl-5 

222 	binoLasuh - 14.6.65. 
TREX 	7.7.82 11.10.88 Promottee 	1988 

223 	M.H.Anjria 	. 1.12.58 . 	. 	B.A. 
B. corn. 

- 

TREX(G&P) 	14.6.89 ,14.6.89 DR 1988 SL-5 
i Rajiv, Bätra 8.8.62 - 

SC 	TREX(G&P) 	7.889 ..: 	7..89 DR 1988' r225lAditi Ray.. 	. ,, 12.6.62 . 	 . 	M.A. . 
TREX(G&P) 	10.8.89 iO.a.89 . 	DR 1988 SL-5 

p.S. Sarma 	: 31.10.66 B.Com . - 
TREX(G&P) 	24.8.89 24.8.89 DR 1988 SL-5 

227 	vroChaudharY 20.12.64 M.Sc. - 

!J11airht 
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341 
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343 
344 
345 
346 
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348 
349 
350 

353 
354 
355 
356 

4 

C. Sree Kumar 

P.A. Biju 
N.NPatnaik 
Madhukar Pandey 

Sampa Choudhary 
hoshal 

B. Shiva Kumar 	. 
. Vahida __  

L.K. Panda 

!ohnsonLukose 
__________________ L. Kumar ________________ 

M.S. Suma 	- 
.C.Jena 

Raghupati Hegde 	- 
K.Kameswar 

Renuka Prakash - 
rh.Ibocha Singh 	- 
mit Mitra 	- 

_____________ 

Mala Taterway 

.K. Unnikrishnan - 
P. John Kurien 
'.Aruna Kumar, 	- 

Sandhya Rani P. 	- 
.Bhuae ___________ 

LokNath Bhagat 	- . 
P.K. Mujumdar 
S.Ashok 

SudhakarRac 

-oncepIa Fernandes 
R. Anita Vemia 

M.C. Soreng 
E.R. Lasitha _________________ 

P.M. Edwin 
Lakshm, Paswan- 

nJuma Das Mahate 

1 565 
231065 

•. 

241062 

. 	. 

17 1 62 

47 62 

27263 
. . 

'u.ou4 
4 12 67 

________ 

21.1.62 
16567 
25.2.64 
01 03 6i 
2f .60 
19661 

. 	
. 

20 5 65 . 	. 
162 64 

1 764 
26565 

. .63 
_________ . 	. 

134 63 

28763 
1066 ________ 

8 1064 

2312 . 	.63 
21.5.67 

- .iu.u4 
20.5.60 
1.10.63 

317 
 

.63 

. 

. 	c. 
B.Sc. 

M 
M.Tech 
PGJMC 

M.A. 

B S C. 

M.Sc. 

M.ALLB 

—MCj  

M.Com . 

M.Sc. 

M. A.,tvl.PhiI 

M B A. 

BE 

C. 

 

M.A. 
M.Sc MBA. 
PGDJMC. 

. 	c. 

BA 
MA 

. . M.A. 
- . 	. 	. 
M S 	B 

M .A.B.J. 

M A 
MA 

. BA. 
B.Com . 
B.Tech: 

MA., LLB 
MA 

- 
- 

- - 

-_— - 

- 

- 

- 0 

- 

______ - 

- 

- 
SC 

- 

- 

- 
SC 

- 

- 

- 

- 

-__— ST 
_______ ST 

- 	- 
SC 

- 

. 	
- 

Si 

- 
_______ 

- 
—Sc 

_TREX 1.3.90 1.3.90 DR 

Page 8 of 

1986 RI-2 

9 

TREX 16.10.89 16.10.89 DR - 1988 
TREX 27.2.90 27.2.90 DR 19ii:3 
REX 

TREX 

TREX(G&p) 

TREX 

TREX 

2.7.90 2.7.90 DR 1988i 
5.12.91 5.12.91 DR 1988L 

17.1.90 17.1.90 DR 1988 RL 

31.1.90 31.1.90 DR 1988 RL-4 
..'v.7.90 30.7.90 DR 1988 RI-4 

TREX(EB) 17.8.89 17.8.69 - DR 1988 RI 

________ TREX 

TREX 
_________ 

9.4.90 9.4.90 DR - 1988 	- 
1 2.4.90 

_________ 
12.4.90 DR 1988 RL-5 

TREX 

TREX 
TREX 
TREX 
TREX_ 
TREX 

TREX(G&p) 

7.5.90 7.5.90 DR 1988 I-5 
14.8.89 14.8.89 DR - 1988 RI-6  

11.12.89 11.12.89 DR 1988 RI-6 
12.1.90 12.1.90 DR 1988 RL-6 
5.1.87 28.2.90 DR 1988i 

20.08.90 20.08.90 DR 1988 RI-6 
29.4.91 29.4.91 DR 198 	- TREX(G&P) 

TR EX 

TREX_ 

TREX 
TREX - 
TREX 

TREX 
TREX 
TREX 
TREX 

30.10.90 30.10.90 
__________ 

DR 1988 RI-T 

7.2.9 1 7.2.91 DR 1986 RI- 

. 	
. 12.3.90 DR - 

__________ 
1988 RI-8 

27.7.90 27.7.90 DR 1988 RL-8 
11.12.89 11.12.89 DR 198i 
17 •°:° 17.8.89 DR - 1988 RI-la 
24.8.89 24.8.89 DR 1988 R- 
26.12.89 26.12.89 DR 1988 RI-b 
21.6.90 21.6.90 DR 1988 RI- 
1.1.91 1.1 91 . DR -10 

________ 23.11.89 23.11.89 DR 1988 RI-li 
TREX 

TREX(G&P) 
TREX 
TREX 

TREX(G& 
TREX 

17.1.90 17.1.90 DR 1988 RI-il 
6.7.91 6.7.9 DR 1988 

19.3.90 DR 1988 RI-12 
2.4.90 2.4.90 DR 1988 RI 12 
18.8.89 18.8.89 DR 1988 R -13 
30.8.89 30.8.89 DR 1988 RL-13 357 N. Sasikumar ___________ 15 563 B.Sc. OBC TREX 18.2.91 18.2.91 DR S.S. Chaudhary 

Ri. Kulkarn, 
13 1 62 
7863 MC om_ 

RI-13  
SC TREX(G&P) 

_TREX 
23.11.90 23.11.90 DR 

__________ 
1988 RI-14 

23.11.89 23.11.89 DR - 1988 RI-15 R. Inayath 	- _______ 2885 - TREX 26.3.90 263.90 DR 1988 RI- 

f6l 

K. Janardanan 22 1 63 _ D C 
OL, TREX 11.3.91 11.3.91 DR 1988RI- A. Sudarshana 64 62 B Com. - TREX 6.10.89 6.10.89 DR 1988 RI-17 . Indira 4661 . 	C. SC TREX 15.3.90 15.3.90 DR 1988 RI-17 364 KJ.Shet$v . 	. 18.3.64 M.A. - TREX(G&p) 29.6.89 29.6.89 DR NR 365 	V. Sunanda 3 8 55 .A A __________ - Sc 0 TREX - 	:. 

________ 
20.7.89 20.7.89 DR 1988 RI-20 )kh 211261 B A B Lib TREX(G&P) 7 7 83 12 1 89 Promottee 1989 -- _________________ B.A. TREX 7 1 89 71 89 DR 19° * 368 

369 
370 	Lal 

C Manlong 
,. Murtem 

Zidinga Renthlei 

27558 
7 2 64 ________ 

8 1060 

B.A.

MA 
ST 
Sf 

TREX(D&T) 
TREX r 
TREX 

13890 
13 8 90 
21 989 

13890 DR _________ 4 	* ,989 
13 8 90 DR 1989* 
21 989 DR 1989* 
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Jy 
371 b 

Lalne
uiSaipainkra 

ikung Khobung 
25.3.65 
1.3.58 

B.Sc.(Ag) 
B .A. 

ST 
ST 

FRR 
TREX 

11.10.91 
2110.89 

11.10.91 
23.10.89 

DR 
DR 

1989* 
1989* 

N. Rukmini 76.51 B.A. - TREX 2.2.76 28.1.89 Promottee 1989 
T Sumit K. Chakraborty 11.03.60 M:SC. - FRR 11.12.90 11.12.90 DR 1989* 

.375 Shirley Jacob 28.1.61 B.Tech. - TREX 26.7.89 26.7.89 DR 1989 SL1 
376 lnderjeet Singh Duggal 73.50 M.A. - FR(FW) 26.6.71 24.2.90 DR 1989 SM 577 .Miyi 13.11.66 AISSC ST TREX(D&T) 17.8.90 17.8.90 DR 1989* 
378 H. Tachang 30.8.65 M.A. ST TREX(D&T) 15.9.90 15.9.90 DR 1989* 
379 B. Gooma 4.1.67 AISSC ST TREX 21.9.90 21.9.90 DR 1989* 

- 380 Rajesh Kumar 21.7.53 M.A. - TREX 20.7.78 24.4.89 Promottee 1989 
S. Rangmang 01.04.65 AISSC ST TREX (D&T) 11.10.90 11.10.90 DR 1989* 

382 Shiv Singh Choudhary 30.6.64 M.Sc. Sc FRR 22.4.91 22.4.91 DR 1989 LR 
383 ShivendraVerna 18.4.59 B.A. SC TREX(G&P) 31.5.91 31.5.91 DR 1989 SI-I 
384 P. Chinnaswamy 7.2.66 M .A. ST TREX 3.7.91 3.7.91 DR 1989 backlog 

385 rhra Devi. 23.4.69 B.Com . ST TREX 30.8.91 30.8.91 DR 1989 backlog 

386 Ram Sevak 15:10.54 Inter. SC FRR 16.6.90 16.6.90 DR 1989 SL-2 
387 B. Chitti Babu 5.12.51 M.Sc. SC TREX 20.2.82 30.6.89 Promottee 1989 
388 Dashrath Prasad 22.2.66 MA., PGJMC SC TREX(G&P) 15.7.91 15.7.91 DR 1989 Sl-2 
389 lnayatullah Gowher 10.4.65 B.Sc. - TREX 11.5.92 11.5.92 DR 1989 Sl-2 
390 Manjula Negi 25.6.66 M.Sc. - TREX 21.9.89 21.9.89 DR 1989 Sl-3 

T A .P. Khound 29.6.51 B.Sc. - FRR 19.3.90 19.3.90 DR 1989 SL-11 
392 Swarn Kaur 12.1.55 M.A. Sc TREX 29.9.89 29.9.89 DR 1989 Rl-9 
393 U.R. Kulkarni 28.2.59 M.A. - TREX 8.9.83 15.589 Promottee 1989 
394 N . C. Halder 12.1.47 Matric 	. SC TREX(G&P) 17.6.67 1.8.89 Promottee 1989 
395 Jayashree Pal 

howdhary 
21 .9.49 M.A. - TREX(G&P) 25.3.76 10.8.89 Promottee 1989 

396 M.P. Kujur 2.3.51 M.A. ST TREX 12.4.84 10.8.89 Promotte 1989 
397 Ranjana Giri 2.3.56 B.Sc. - TREX 13.6.80 . 13.9.89 Promottee 1989 

398 S. Natrajan 14.11.52 B. Sc. - TREX 04.05.77 26.10.89 Promottee 1989 
399 Sarojini Devi (kar) 28.11.53 B .A. - TREX 12.01.77, 

Lib. 
27.10.89 Promottee 1989 

400 S . N. Mohanty 16.5:51 B.Com . - TREX 10.9.84 25.11.89 Promottee 1989 
401 S. Vijaya Kumari 29.08.53 BA. SC TREX 13.05.77 25.11.89 Promottee 1989 
402 Ram Deo 7.1.50 B.A. - TREX(G&P) 1.8.69, 

Gen. 
Asstt. 

16.8.94 Promottee 1989 

PRINT 

This site is maintained by IT Division, P & D UNIT, DG:AIR, NEW DELHI. In case of any 
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PRASAR DPIARATI 
BROCATI 	CORPORATION OF flDIA 

ALL I1'IA RAt)IO:2JZAWL-796 001 
o .-o -o  

Dated Aizawl,the 30th Sept.,'90. 

To, 
H 	The Jirector . General, 

(Shri •N. C.Deh, Barma ,DP(PER)hy narl'Le), 
All India Radio, 

ashvani 3havim,. 

Parliament Street, New Delhi-hO 001, 

Subject : 3eniority llst(Zorial) of 
Transrniscjon Executive (G & P). 

	

Ref. 	:D.O.No.3/3/93-SVII(Vol.h10//364 
dated 24th Aug., 1 98. 

3ir, 
Enclosed please find herevd.th a requisite 

information regarding the Zonal seniority list o Transmission 
Executiver3(L/P/EB/Script etc) working in All India RadioAizawl/ 
Lunglei indicating position as on 30-9-96.. - 

Copy to : 

Yours fa11hf1ly, 

1'.LALC}IAWWELA ) 
PROGRZNME (ECUTIVE 
FOR STATION DIRiTOR 

The Dy.)irector (,, erieral(NER),A11 India Rad4.c 
Doordarshan, Guwahati. 
The Station irector, All India Radio, 
Shillong/Guwahati. 

President, Progrmme Staff Association, -
All India Radio, Aizawl. 
All AIR/DDK stations of North East Region. 

FOR STATION DIRECTOR 



NNX 2 

ZON?..L NIORITY LIST OF 'rR2u1MIs.-;I014 UTIV3(c;/P/B/Script) 
ALL 1NJIA R;DIO (iIzoRi Zot) AS ON 30 0 9,98. 

. S. 

Date Educa Whe 	Desig 	ntry 
Into conti 	present 

postir. R 	s a 	m 	e 	 of tiona:L zi 	na nuous with 
R 	I A 	x 

birth ua1ii er 	tion Ser- regular ate catio;' ap)tt. 
ST 	 • 	VLCO inthepot 

,Lalriunziri 	 1.3.64 E3.A. ST 	Trex(EB) 	3-1-88 3,1.89 	A.I.R., Nominated vide SSCGJxam 
4\izaw]. 10/88/4515 at 7/11/88 

L.J3iakchungnunga 	3.5.67 B.e. ST 	Trex 	20.3.89 20.3.29 	-do- No.10/88/4516 cIt 7.11.88 
1 t Jcrlpt) 
LiT Trex(G) 22.89 22.9.89 -do- 	sD,AIR,shillong 	134/ 

S/14018 dt i'..9.89 

ST rIrpx(G)  23.10.89 23.10,89 -do- 	No.SG/wn/27/89/3832  
dt. 31.3.99 

ST T rex(.7) .21.9.89 21.9,89 A.I.R, 	— 
Lung ).ei 

;T Trex 	16.7.84 25.6.93 	 No.12024/2/9 
(Scr.pt) (cG-II/LT) 	?dzai]. 	Rectt/130 dated 22.4.93 

Lamue1 Z.iirangate 6.3.65 	13.2-.. 

LLalneikunçj Khobung 1.3.53 	D. 
(Hon;..) 

I La1idLriç.1nth1ei 3.10.60 D.A. 

IP .i.Thansng1uaii 
	

1.3.63 	D.A. 

JuQy Drhmingmiwi 

•.. -, H.La1ramrnc1t'tii 

j• • •  
I 

-. 

	

10.9.69 	ii..)-.. 

	

28.9.68 	B.:Jc 
(fl.sc.) 

5T Trex(G) 3.1 94 	3.1.94 

ST Trex(G) 46.94 	4.6.94 

-do- 	No.SSC-2t.11O11/17/9293/ 
€5.1T.93 —. — 

-do'- 	 — do —' 
1P KS 

rl  

\)\ 

• 	. ••- -, 	- ) IÜr.CO V1d 	S 
OS415 

. 10/88/4516 t. 71188 

Dir,8h111onç :Jo.i-(-)/. 
,/i.ou dt 1 

I.. 
 .- 

 
d 	- / . 	/ •. 0..) 

d. 



' 

1 	2, 3 4 5 6 7 8 9 10  

97 Shri La-?rn1iafla Tochha'Jflg 18.3.70 B.. ST Trex(P) 24.1.94. 24.1.94 AIR, 
iuzawl 

'.SSCG_A.110110/17/9293/N0IV 
3652 dt.25.11.93 

10.hri Ngirhuiriflg 72.7O U.t. 
(I-Ions) 

ST Trex(G) 31.12.93 31.12.93 -do- - 	 do 	r 

Shri juakkhanthang 1.9.53 S.A. ST Trx(() 16,2.94 16.2.94 o- SSCG_A.11O11/17/9293/m 
14 .12 - . 93 

Shri K.Lalzarliafla 17.3.63 	B.\. ST Trex(G) 	13.11.95 13.1195 AIR,. 	- 
Lung lei 

B .LAICr-MIVELA ) 
PRO 	D(ECUT-W 
FOR STATIvkl..t DIRXTOR 

- I 



. 	To, 
) 

Al 	 The Director General, 
(K/a Shri SK Upadhyay, Section Officer) 
All India Radio, 
Akashvarti Bhawan, Parliament Street, 
New Delhi - 110 001. 

A 

Subject 	: RepFesentation to set right the Seniority list of TREXes, regarding. 

Sir, 

Having downloaded through A1RNET, the Draft All IndiaEligibiity list 
of TREXs, FRs and Erstwhile Staff Artists Categories (recruited upto Feb. 1985) as on 
1.1.2006 on the 19 1h September 2006, I was really shocked to see that my seniority had 
been pulled down and kept me below my junior Shri Laizidinga Renthlei, who. was 
kept at Sl. No. 370 while I was kept at 372. 

That Sir, I would like to bring to you the following points for your earliest 
reconsideration :- 

i) 	Due to some reasons, my junior Shri Laizidinga Renthlei was 
placed above me at the Dte's Circular No. 1/23/2002, S-Vll of 
dated New Delhi, the 28th May, 2002, where I was kept at Si. No. 
373 and yet by the Directorate's Circular No. 1/23/2002-S VII 
Dated New Delhi the 3 October, 2002 by which my junior was 
again kept at 351 while I was given Si. No. 369. 

• 	ii) 	Against the above circular mentioned,. My grievance was 
.represented through forwarding No. AZL-21(3)/89-S(LNK)/233, 
Dated Aizawl, the 5 1h  November, 200i 
In response to my appeal, all the Circulars regarding seniority list 

• 	 had been corrected since then as per the following Dte's circulars :- 
Draft All India Inter Zonal Seniority of TREXs, FRs and Field 
Reporters as on 1.1.2004, my Si. No. was 299 and Laizidinga 
Renthlei's No. was 312. 
All India Interzonal Seniority List of TREXs and Allied Cadres in 
AIR/DDK as on 1.1.2004 Circular No. 1/13/2004 -S VII, Dated 
New Delhi the 26th May, 2005, my. Si. No. was 354 while Shri 
Lalzidinga Renthlei was at 363. 
Dtes CLrcular of Final All India Seniority List of TREXs and Allied 
Cadres ,as 	1.1.2004 Circular No. 1/13/2004 (PT) S-VII/453, 

c. DatLNwieDelhi, the 25th  July, 2005, my Si. No. was 353 while 
Shri Laizidinga Renthlei was at 362. 

I) Ic's Crcu i. is. I 	 mentioned Dte's Circulars, I am really dissatisfied 
1nJhmccs cn he 'upersedcd ntlaitwd-r c What circumstances can he superseded me in spite of 
c 	:ooLion to PILX in 2(103. J hij si jiprsedng me in promotion to PEX in 2003. I really do not 
:iaes of Seniority is decided e •nslwhy this changes of Seniority is decided on his favour 
1st ci Circu.!ar No. 1,1i2/2.006 -.io;, 3*iiis latest list of Circular No. 1/12/2006 - S-Vg Dated 
pteinber, 20(ô, iliecallyve1i,the 18 th  September, 2006, I am illegally pulled down to 
i I.. 	.th1ei' No. ch 3SL No. 372 againstShri Lalzidinga Renthlei'sNo. of 370. 
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(1 )  
viii) Lastly,..as .  per the above mention Circular at No. VII, it is clearly 

mentioned that 'this list is being prepared on the basis of Zonal list 
received from Zonal stations of All India Radio'. It is further 
mentioned that in your Circular No. 1/12/2006 - S-Vll, Dated New. 
Delhi,. the.. 18th September, 2006, No. (a) (i) that the following 
principles had been adopted while preparing the eligibility list of 
TREX and Allied Cadres " Relative Semonty of ahl Direct 
Recruitees will be according to the order on ment in the select list 
drawn by SSC/UPSC/Other recruiting authority Persons 
appomted from earlier select list rank semor enbioc to those 
appomted from the reserved list and from subsequent list. The 
Zonal SenioHty List of Mizoram Zone is attached herewith against 
which the list is being prepared. 

Unless my grievance is not attended immediately and set the list right, I 
may be seeking other redressals. 

Thanking you, Sir. 

Dated Aizawl, 	: • 	 H (LALNEIKUNBtJN). 
The 20 11, September, 2006 	S 	 Programme Executive 

All India Radio, Aizawl. 
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3. 

1" 	 JQRM  hK  

Name with present postiig 	Sri Lar:eiktmg Khobuug. AU 1nd Radio, Aizawl. 

Position in the draft list 	i.e. SLNo. : 372 

Whether entries in all 12 cplumns are correct, if No. give correct details 

No, inspite of 12 columns ritten in the preformed, there are only lO columns in the latest Seniority list 

issued on the 1 81h Septeher 2006. Accordingly the first column i.e. serial number of seniority is the man 

re son of my ccmplu t where nj uor 1 the Ional Sior Is is ptccd at SI No 370 hile I 

am &ven SLNo. 372. Thisthistake m:iy kindly he rectified. The same complaint haskeen faxed on the 
20' Scpternber'2006. Beids column No. 4 of educational qualification, after BA,honours may be 

added, please. TheZortal Seniority List is attached herewith. 

Specific comment of head of Statiin after verification of facts provided by the the 

candidate froii the available records L 
Z-- 

nal Head A stations with facts (pr 	 Y ovide supporting documents 
Specific comment of Zo  

4t - / f" IMffT 

if candidate recruited in 	ie zone, specific comrneLIts of. that Zormal Head:- 

/ 	—€ - 

J 1. Parent Zoa 	 JJ 

;a 
* If supporting do 	h tentsa'e not bect proRit&l 'lng with claia lii/hcr daini couki 

not be consideed/SCtCL 
.04 

_1 

Stutlon DIrector 

.........

,.,.,,. 	AI1RWI 

6. 



ExUiS 

PRASAR BHARATI 
BROADCASTING CORPORATXa OF X))XA 
ALL INDIA RADIO 8 ?IXZAWIJ i 196001 

NO.XZL.1(3)/99...5/ 	Dated )iizàwl,the let November,2001. 

The DirctOZ: oen.ral, 
(shri Binod Kumar. section Officer, S-vu by name), 
All India Radio, 
Akashvani Ehivant 
Parliameot Street. 
;.w Delhi 110 001. 

(Through proper channel) 

SuSj s- Representation retarding draft el4gibility, hat 
of Tranam.tasiat Executive, Field Reporter 
Pam 	3. Radio Reporter as at .jO.i97,l.10.9 
and 10.0109. 
(Reference No.1/5/99u.S'..VIX, dated New Delhi 
16.9.4999). 

sir. 
In persuance of.my previous representation No.AZL.4(3)/ 

99u..3/3357 dated Aizawl,the 5th November,1999 with reference to 

the subject and circular no. cited above. I have the honour to 

send herewith a reminder of the same for favour of your kind 
coflsideraticn and necessary actiat that s 

sir, my seniority on the above cited lint had been fixed as 
per my date of joining in the service, not in accordance with 
Zonal seniority list prepared by our s.at ion which is ficed 
on the basis of merit given by the Staff Selectiat commieeicne 

declaration of ranking in the recruitment which is unjust and 

not in conformity with standing rules. 

sir, I was recruited by the staff 3electiat Cotanisaion in 
199 alongwith S].No.299 in the list, Whereas my junior 
according to zonal aentority list issued by this Statiat on 
the 30th 5eptember,1996 No.AZL.1( /9..S/624. was placed at 
list No.23. This is extremely against the standing rule 
quoting that N  Relative seniority of all direct recruits will 
be according to the order of merit in the select list drawn 
by TJPSC/SSC/Other selecting authorities. Persons appointed 

from the earlier select list rank senior enbioc to those 

appointed from subsequent list. 

contd.. . . .2/- 
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3) sir, $torLt ,  may be refixed in  o letit 	 form.tty vith the ority ltt a. this injustj0 may deeply affect - 	 )GZ5Qfl Carreer  
and future. 

re therfore. s, rej3 	y to 	look tnt the matter at Your ear34e,t for Which act of kindnes. and 8Y'path I viii remain grateftl to you 

Yours f&ftthfully 

J1. ~ 	

-U 
iQO8UN) 

annt.don outj All Xndja R&jo : Aiz awl, 

"S 



— 	 ANMxL)RE- 

J .:\ 	 'Speed post' 

Prasar Bhàrati 
Broadcasting•VCorporation of India 

V 	All IndiaRadio: Aizawl-796 001. 
VV ! V  

No.AZL..21(3)/89s7S(LNK)/55 1 Dated Aizawl,the 5th Nov.,2001. 
V 	•V 	

V 	 ••• 	V:V.V 

To, 

The Director General, 
V 

V 

V V 

	 V 	
V 

VVV 

(Shri Binod Ki.amaz,S.0.,SVII by  name) 
All India Radio, 	

V 

Akashvani Bhavàn; 	 V 

Parliament. Street, 	
V 

New Delhi - 110 001. 	
'V 

Sub:Representation regarding draft eligibility lt ' VV 

of Transmission Executive as on 1-1-2001. 

Sirip  
Kindly please find enclosed herewith arepresen-

tation submitted by Shri Lalneikung Khobung, Transmission Exe.-
cutive at this station regarding draft eligibility list of 
Transmission Executive is forwarded for your kind necessary 
action. 	

V 

Enclo:As above. 

Yours f aithfully 

( KELA1IKH0LET IPEN ) 
Progx'mmeE4ecutive 
for Sft&.kn \D,rector V 

V 	

V 	V 



3 	 AItNEXURE  - 

r 
CIiA1'T}It39. 
SENIORI 1\' 

/1 

Order, cffcc(jc from 4th (\ocmbcr, 1992 	: 
fGovcrnmczs( of 	 2"Do 	of I'ertonntl nd'Trnhsing, Olf1t. 41cniorandunz No. 2001 1  15/9-Ju. (U), datcd thc 4th November, 1992j r 	; 

• 	 Seniority to be dctermincd by the order of merit indicated at the 
time of LnlUal appolntmen(._....Thc seniority of Government servants is deter- 
mmcd in accordance with the gcperal principles of seniority contained in 
MJLA., O.M. No. 9/I I/55.RPS, dated the 22nd Dcccmbcr, 1959 (Se(! Scci ion • 	11), Otto Of the bask principles •ctiunthicd in tho Aflid OM 1.4 that, 4 0111olky 161 • 	
lOWs confit inatlon and CoLI!cqtIenhJy pet IllaItcilt 4)111CC: S III audi grade J:si I! unk scolor to tltusd who as a•ffl I Ic i.tt ittg iii dial gi ada. 

This principle has been coming under judicial scrutiny in a number of 
cases in the past; the last important judgment being the one dclivcrcd by the 
Supreme Court on 25-1990, in the case of Class II Direct Recruits Engineer-
ing Officers' Association v. State of Maharaslitra. In Para. 47(A) of the said 
judgment, the Supreme Court has held that once an incumbent is appointcd to 
a post according to rule, his seniority tus to be countcd(zom the date of his 
appointmcnt and not according to thc datc ofhis confuuiatiori. 

The genera I principle of senior it)' nirntimird bmr linc heeti c ninitir( Iii tli 
 

1111111 of lilA jiuIstilaI J)luII1'IrlIIet.riieiit irles,s',l I) I)I'lIvc will II IIII)I lircit ik. C kied IlIAC arlilorky lila y be (IelIlI.eI (miii t'onfji till I liii) A'. pri Cite (Ill rCI1 Vt. of the Nn1iirine Cnust iii  
all 47 (A) of it% jiulginent, dtrd iS 1990 Amiol. • 	iIIj ly, in isitidi Ikat Ion of Slit. ( incr at I'm hit' ipie 3, pm t)Vi'.() lo ( icnri Al i's Ilk ij1t' 4 amid , rovo to General Pmi:icipic 5 (s)  coiitauicd in O.M. No. 9/Il /55-1(1'S, 

(latc(I tlic 22nd I)cccib, I 959 and Par a. 2.3 of (Th1, daicti thc 3u1 July. 
1986, it has bccn dccidcd (hat seniority of a per son 1 Cf11 hit I)' iippoiritcd CO it 
post according to rule would be dctcrnuncd by the order of mcmii indicated al 
the time of initial appointment and not according to the date of confinnation, 

Thcse orders shall take effect from the daic of issue of this Office 
Mcmorandu,m. Seniority already dctcrmincd according to the existing prin-
ciples on the date of issue of thcsc ordcrs will not be reopened cvcn if in some 
cascs seniority has already been challenged or is in dispute and it will con-
tinuc to be dctennined on the basis of the principks already existing poor to 
(lie (lAte of 1tic of thete orkt, 

• 	 • Consolidated Orders on Seniority 

Government of 1nd, Department of Pcrsorincl and Training, Office 
Memorandum No. 2201 i/7/86-Estt. (I)), dated the 3rd July, 1986. 

'Tr 
• 	• 	.•• 	•>ç 	\. 	• 	• 	• 



I., 
j 

AND A!ThIINISHtA1ION 

Iiistctions issued from time to time laying down the princks for 
determining seniority of persons appointed to services and posts under the 

//. Central Government have been consolidated in this Office Memorandum. The 1/ 	original communications Consolidated here are reproduced (items Ito VII) at /1. 	the end of this OM. 

Seniority of Direct Recruits and.Promotees  

'>4 2.1 The rclativcseniority of all direct recruits is dctcnnincd by the order 
p1 merit in which they arc selected for such appointrnint on the Icconirnenda. 
tions of the UPSC or otherselecting authority, persons appointed as a icsult of 
an earlier sekction being senior to those appointed as a result of asubscqucnt • selection. 	 ••• 

2.2 Where promotions arc made on the basis of sekction by a DPC, the seniority of such promocccs shall be in the order in 'hich they are recom- 
mended for such promotion by the C nuniUcc. Where promotions are made 
on the imsis of seniority, subject to the rejection of the unfit, the seniority of 
persons considcrcd (it for promotion at the same lim 	th e shahlbe e same as the relative seniority in the lower grade from which they are promoted. Wheic, 
however, a person is considered unfit for promotion and is superseded by a 
junior, such persons shall not, If lie is subscqucntly found suitabk and pro-
motcd, take seniority in the higher grade ovcr the junior persons who had su-perseded him. 

S I ''Provided tim I If a cand kin Co bcloim ins_i to the Schcdu lcd Caste or the Schicdulcd Trlbc Is promoted to an lnuncdmatc hi:her post/;rndc against a re-scivcd vacancy Car tier than his senior cnieiaV( )l1C cnndulat who I jun. i tinted 1111Cr to tli snlii Inmunc(Iltc hiiiI icr ni%t/i ride, ihic 1cimcr i1/Olt(2 candidate will regalis his seniority ovcr such earlier promoted candidnle of the 
Scheduled Caste and the Scheduled Tribe in the immediate higher post! grade."] 	S  

2.3 Where persons recruited or promoted initially on a temporary basis 
arc confirmed subsequently in an order diffcrcnt2  from the order of merit mdi-
catcd at the time of their appointment, seniority (would be determined by the 
order of merit indicated at time time of initial appointment and not according to 
the datc of confirmation.]. 

2,'l, I 111 	rcl 3 llve seiminrity of ditrtt irellijIc aiisl ul IHhIr,uitrr 	lntI lu' 
I%iiIiIIlIiIjt in 	,i , I,i(I , ii, iii 	ii. 'ii' $.- 	I•.i 	$ ' 	 dii• 	I ui nilf 	ittiel jii4iiiiiitc 	'. Iiit:h s1ithI he ti.ic,i tiii SIte (twiLl ut %as,niic 	ICSci vt- ti fur ttiicct rccruiuiicnt and promotion respectively in the Recruitment RuIcs. 

2.4.2 if adequate number of direct recruits do not become availabc in aimy ,an ticu tar ycar, rota in of quotas for the puipoct- of deter miniu 	rnjoi icy won d thke p1ce only to lime extent of the a vat I.th Ic tlucc ( s ecru its and the 	- cHoIces. 	
- 	 S 

	

I. AultIc,j i'k/e (LI., Dept. or Pcr. & irg . C) M Ni 2(01 l/1s96.E111 (I)), ittcd ihc 30111 	• Jritiary, I'')I unitS l4kcs cIkci from 301h January, i'i'i7 
2. t4oliIictj t1/n (J.l., lkpt. u( I'u. 	, [tit. (I )). thtcd ilic 4th Lkccnthcr, I 9')2. 
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'RecruIt,,,c,u Rules for Various 

." 	!b cuI:uu1.I:7 
I.S.No. 
2. Nrimc of the poi 	 Programme Eccuiwc 

This Include posti deiigmumicd ni: 
I. Programmnc 1*ccuiivc 	 S  

,4NNE)çvg-8 
AA- 

S... 	

. 

-11 

2. Tianslaior 	 . 	
. . 3 Editor (Scripu) 

4 Editor 
S 	 5• Producer 	.5 

_6. Producer (]radc II 
7. .Rcfcrc:icc Officer 

3. No. of posit . 	. 	1203 (1983)'SubJect to vatiation 
dependent on workload 

4. Classification ..... 

5. Scale of pay 

6. Whether selection post or non-
selection post 

7. Age limit for direct rccruitmcnt 

8. Educational and other qualifi-
cations required for direct 
I 	iI I I I 

or 
B (i) Degree of a recognised uni-

versily or equivalent provided 
that for candidate applying for 
the post of Programme Exc. 
cutivc ( I usic). the minimum 

General Central Scrvicc Group 8' 
Gazetted 

Rs. 650-1200 (now rcviscd to 
Rs. 2000-nO-2300.EB-75-3200-
100-3500) 

Scicciion 

Not cxcccling 30 ycais (Rclaxabk ' 
for Govt servants and contract 
cmployccs of AIR and [)Duptoc 
ycars in aexoidance w111 ilic 
Inst 1U4110fl$ 01' om dcii hucd by 
ilic Ccntral Gocr nmcn; 

Aoi. Ihir CIU(UI due (.i dciciinining 
the ae Inii thull i.e O.e (I40t4n date (.i 
reeIpI of .116(1HIffl 1OlIIC Alls4fillairt I,) 
tndt* (oth.ci thur ihoi.e in Mduma .c 
PIkobir hLand ani L.akihdwrp.) 

Essential 
A (i) M.A. or M.Sc. degree of a ic. 

CO,IIl5r41 (1111% Si aty 411 C(tII 
%a Ici; I 

(ii) A recot(I of litci i 	Of dsmi• 
UI ileltailiig activillet 4)1 

publications or popular sci-
ence 

I  / 

I: 
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• 	
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b 	fY F S  

I.'. 	" 

Recrul;nienl Rules for Various Posts In AIR 

/ : qualification shnhl be nu*trlo 
pass from a rccogni&cd 
Schooi/BoaId/UfliVCthhtY or 
equivalent 

(ii Diploma from.thc National, 
School of Drama oranyothet 
rccogntscd &P$tL(UItOfl In the 
ficki of dnma, or Diploma In 
Music from a recognised lnsti- 

... . ............ or.. 

A tnInIfltH1% of 91' 111411 Gin.' 
ding by Alit for broadcasting 4  
its a vocalist or imtrumcntaliit 

or 
A diploma in Journalism 
from a University or a recog-
nis.cd Institution 

or 
Not less (luiti 5 ycru 5' cotiti- 
1110105 	Itill'III4Ill 	lii 	p'" 
tltiI$iii i*iitl/ or iii tgi iiiiiiiiiiii 

in a broadcasting organi-
sation 

or 
Research publicatiOn on folk 
or tribal music; or proficiency 
in composing light music with 
evidence of such music having 
been itcccptcd by Iiltii or 
brLdci%nit 01101141111011 or 
g r a iuophonc conpa fly 

Noi I. In ICN<I of IFIhII dIAICCI$, IC 
u1rggnt c nhdaiti with PITIClibed qua11-

fcA1ione ate not avaitabk, graduates or 
cquivakn% qu.ati1caoon may be relaxed at 

the ducution of UI'SC. 
?(o,, 2: ihe esaci c ducAllonal and Over 

qu&lfrcationt ihail be specifled aocordlng to 
requirement at the Lime of rccruttment. 

9, Whether age and educational No 
qualifications prescribed for 
direct recruitment will apply In 
the case of prornotecs 

10. ['criod of probation, if any 	2 )cats. 

1/ 



cr tiltintnt Rules for Varluity Posts in ,l Ii? 	 59 

1. 
g 

Mcbd of recruitment, whet- (i) 25% by promotion (ailing which 
her by direct recruitment, or by 	by direct rccruiiment 
promotion or by transfcr and (ii) 75% by dircct recruitment - 
percentage of the vacancics to 
be fiflcd by vanous methods 

Note I For a perod of fru $ years from 
the 4atc of corn crccrneot o(thrie niles the 
promotion quota $haU be 40% and direct 
recrultaxtit quota 
Nose 2: The vicAticks apnst (ii) sbor 

• 	 will bcfdkd on'ibebasis of 'lingu&5e : 
do •. rcquirerncnu of thi' posts and ecenhitment 

will be made in acco,da ace with the scheme 
•  of cuminaiionlse ciion test as picienhed 

by the Mm. Of I & is in consulution with the 
IJPSC horn time ID time. 

• 12. In case of recruitment by pro. Pionunlo's 
• 	motion/dcputation/trnns(cr 	(a) Assistant Editor/Irihal l)izi- 

• 	grades from which promotion/ 	tccts, Assistant Editor (Sciipts). 
dcputation/ transfer to be made 	Aisistant Editor (l:ar nl & 

IIonc). Educational Ilrtuidcast. 
•  School I3toadca (Family Wel-

fare) and scripts writer's (lsty 

scale Ks. 550•900 (prc.rcviscd) 
with three )'cnts' regular service 

• 	 in the grade: and 
(b) Trarnmission Executive 

uc(ton  
(Scripts), Sub-Editors, 	Ito. 
perty Assistants. Floor Mana- 

• 	 gcrs (Pay Scale Rs. 425-750 
pre.reviscd) withS scars  rqu- 
lar service injt!LZradc  

Nose: The clipbihty kit for promotion 
ihall be prepared .ith rcfeence to the dtc 
of cornptction by the oftic'cr'i of the 
prrsci.t'r.i ivialtoisog KfliCC in the lrlj'.ects%r 
glatle t' II 

I). II a L)cpartinc ritni Protnoiloit 
Committee exists, what is its 
Composition. 

(.itaij 	11 	I 'jiii'iitivitSil II 191411'' 

tion Co,ns,,I:set 
(I) Deputy DIrector 	Chairman 

General 
(Programmes) 

(i. L)cpuiy D$rcctor 	Membct 
General (Admini- 
ste at ion) 

14 
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Recrui1rnft 	fr Variow Posts Al? 

Nicrnbcl Dcty DircctOt 
- 	 Gcrcrz 

(Doodr1han) 	- 
(iv) DputySCrCtafY Mcmbc 

(B rOadGastjflg). 

Noe 

 
TbW pcocdnD o the DrPaA,  

ei occiofl Committt' rttauzg to 

cods.I-'° s.*U be beAt to the Co 

1i02 (or U. bo 	thøe a e 

rcd by the COx&d400. a Limb 

• 	•_L eeij cI the Dcpu11-Cnt&t 
• be prcadcd over by the 

•f 	

T 

ith the U1'SC is 

ba 

14. CircumstanceS in which the Consuh2.tOfl  

UPSC to be consulted 	
while 	ng 	t- 

AuthüY Notifed de Mm. of 1 & B noftI° No: 4SO1ljS2 

(jj)-B(A) dated 23.10i9S4 . 

00 0 

	
• h 

1 
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PRA.SAR BIIA.R11 	- 	1 

3ROADCAS IING CORPOA'I ION O141I'I21,A) 
DIRECTORA1E GENERAL ALL INDIA RADIO 

'- 	' 	 - 
• 	

.f '" . 	• . 	* 	 '<• 

. No: 4(l0)2002tSI(fl) 	Ncw Dclhi, dated 10.10.2003 	. . 

QIWER No. 69 ñ003-S!(Ui 	('•• tL;) 

The competent authority hereby appoints on 1)r0iflot1on' 
purely on ad-hoc basis, the transmission ExccutiVCS as giVCn in 
Anncxurc-1 and thecrons 6clong1othc cxitwliilc catcgory of. 

Iall Artlt duclitrctt it (Juvi,. St tni,i and ctivaitd %V1, 111 (hut of 
TranNmbusion 0  lixcciitivcui' hi,: Annurc-i I 1;ih 	rado Thi 

• Programme Exccuçjye nthescalt fR.75O0-12OOO for a pcuiod 
upto 09-10-2004 or till the rciular incunthenl become available 
whichever is earlier with cffcct from the dztc they take over 

• charge of the post at AIR itation mdic ed against each in 
Annexurc-I and U. The posting erdr inrespect of the persons 
who have been placed at ihe disposal of Doordarshan will .be 
issucd by Doordarshan Directorate.. 

2 	11ic persons indicated in Anncurc I and Ii my ho 

	

rchicvcd from the duties for allowing thcmto.join jiromotion 	0 

posts only 1 aflcr ,  ensuring 'that (a) there 'is no •.dicipLinary 
proceedings pending or contemplated against Them and (b)jiicir 
integrity is certified. In. case of any doubt the matter d6uld be 
inimediately referred to this I)ircctoratc. 

- On jlicir.joining duly as .Progs-axnrne Executives thcir bio-
data in the prcscribcd proforma including charge assuniption 
eoi t may he itcut ty, (Ills Dii cc toi ;Uc and DoordarMhan 
l)liectoruite its the case tony ho. 

The appointment of.olTiccrs as indicated in Anncxure-1 
and 11 svi!1 be purely ad-hoc and it will not confer pn theni any 
right or privilege for continued or regular appointsncnt in the 
grade. This is more so as ihc'pioiuutiuiis aic by and.laige 

- 	against direct recruitment quota vacancies and are being 1ilkd tip 
as a stop-gap arrangci.ncnt. 

•0 

I.  

0 
	

' 0 

• 	 •• 	 • 0 



.:) 	•-: 

	

• 	 V. 	 V• 

The promouon/ccnionty in the &adc of Programnic 

.- / 	 Exccutivo in All India RthII Doordarshan figuriig in AnncUrC- 
I and LI of this order will be subjcct to th e  oUtcomC of any, court 

1L 	 , 	proccc1ings pending in thc matter 	 '- 	 - 

- 	 , 

MCI,, 	6 , 1 Lizidi v 	n crio toIio s - ----- 	r— 	- 	 . 

	

• 	. 	- 	 .-.-•• .- -• 

niL 
t 	 ' 	1 	f 

	

'' 	 1I V'" .. 	. . 	 . (C.P.S. NorcUI4O) 
Dy Dirctor of AdrniF(P) 

Ductor Gcncral 

	

.r: 	 -. • :;: U 
-....--.-I ---••- 	. ...-. 	 . 	. 	•. 	. 

 

Copy alongwith anncxurdforwardcd to 
 

t 	L._ 
- 	 1 - All Hcads ofofllce of AIR Station s/OlIiCcS cxccptiflg 

- 	I-IPT/L.PTS  
2 -.. Directors of Dbbrddisfi Kendras.' 

• 3.....PS to CEO, Prasar l3hiratWPS to DG. 
4. 	PS to DG:Doordthshafl. 
5 	. DGDoordarshafl (Slui K.K. Saxcna with 30 copies) 
6. 	All DDGsIConsuItaflt (A&F)iDDA(P). 

.7. 	Pay & Accounts Officers AIR Dcthfurnbai/KO1kat 
• 	Lucnow/Cheriflai. .. 

8 	Vigilance Section/BA Section/Computer Section 
- 9 	Pay & Accounts Officer (IRLA), AGCR Building, IP 

I qtatc, Ncw 

	

	s'ith'5OCOpiCc) Dcliii (  
10 	S411 Section. G AJR 

The Prcidcnt, AIRior&ninc St affA3$n,  LYIPES, AIR, 

	

• 	i)clhi 	•• 	.. r 	' 	
/ 	 V  

•1hc lreMidcut, 1'1o,ra111gnC Staff \Vc1ftro Annoe8tiou of 
AiR & I )otn ' 	Ii, 131 1. New 1)ciIil, 
The General Sccielazy, SC/ST Aocia1ioti, 2579-lW, 
I3agichi Raiunath, Sadar Thana Road, New 1)clhi. 
Personal files of the oiiiccrs concerned. 

15 	Guard filet order file 	
V 

16. 	Spare copies. 	
V 	

V 

..... 	•'V • V 	 •:.._. 

NO 
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ANEXURE-1 	 :.. 

QF TRXrS WQR}~ G IN  

DARS.1AN rMPMtY0002 

	

. 	 . 	. .. 

ROG 
Pro 

S.BHATrAC IARYA 

V. 	_____ IAIRKOHIMA_. 	
IAIR KOHL_._.. 

[J1KHANUP._tTIiPHA 	
AIRJUWGLL. 

I SESHMANI 	
1 AIR  GORAKHPUR 	AIR CHATTARP-V-. 

AIR 	1, 	AiR 1\JOWGAO'L_ 

AiR SANGAU 	AiR JALC2t_ 

1kALEKAR __________ ' _AIR SANGALI 	AIR JALGAON___ 

'tiHRMA ._. 	AiR IMPHAL ___ 	AIR HAR2LQ...__ 

AiR IMPHAL_ • 	 AiR S1LCJIJ__ 

iLANGBAN_______AIR IMPHAL______ AIR rIANAGAR 

MT.A.LASUH . * . . 	IRKQH1&____ HL 

_____________ 

CE3SANGLORE_— 	JSL'-tVYJ---- - /'%IRALLLAHABA 

rINISHWARAN 	
AIR T1RUCHIRAPALLI 	1•'(__.:__ 

JBAVINAGIDAD 	1A1RDHARWAD _ . 

I N.NN! 	 iAIR BANGALORE 	AIR 

. mK 	AIR SHIMLA 
rsMT MAN1SHA JAIN 	AlP IND(PE 	

AIR J(V1 PUR - 	•__...! ...... 

DOMINIC ThOM/AS 	 ESD jELrit 	 FAIR 

r V R YtJLVAPiT -. -. 

	
Ir't-\c" 	 I AIR 

A.C.YAYNO0R 	
'ALK (.ULbftF< 	 Ai 

I 1 I 	it 	i.irr 	 T 	
l II P A P 

i ' 	
, r' 	• , 	

Al 	 %I\ 

- - .. 	 .. - ... 	 - - 	 . - 

• -L 	----• . . 	-- 

( SMT.T,K,AYAT 	_____ AIR CHhNNAI 	I fur NAACOlt. 

—1--,—'.I'.I'r' I 
i 	

I I%L(\ I_SI %rWVfl -1 	I tiI\ 1.1 1) ¼..fl - 
7 I A V 	

I AT" 

-.----- -.-.-'- . ............ 
 

3 SMT.MEENAKASHI 1AllA I 1R  CDIG.H 	1 AIR HF\1IMLA 

9 MIHIRMEHTA_ 	_1RAhMEDAOAD 	AII'i'LkiL- 

0 SMT.RABI°°L-—_ RKSRINAGAR
NIAGAR 

1 N E. PAWAR 	 AI.R LRGABAD 	AIR  

2 SMT.GEETA GIDA 	
AIR RANKOT .. . .. . .AI 

(4 SOMITMITRA 	

AIR O(JTACAMUNE 

1SLI 
No. 
1 •  
2 
3 
4' 
5',  
6v' 

• 	7' 
• 	8."! I- 

9 1 

10 

12'. 
13 
14" 

16 
17 
18. 
19 
20 
21 
22 
23 

2 
I 2( 
L 
I 21 

[3: 

.1 

i..-..: 

H 



: 

Nsi;; SMT;NEER)APRABHAKAR 	 RPONDICHE \ 
I 	L-- K MINDO - 	 I AIR tANAGAR 	AIR PASSIGHAT \ 

LiR GOOHLLI I AIRDAMAN - 

38 I N RAVAL 	 UJJ 	 ) 'A1R MT ABU 	 ' q 

39ANDESA 	 uRvvD'J IAIR BMNGLORE 
7' 4Ot AS.SHAt'KARANARAYANA' AIR 	WNP4T 	I AIR BANGALORE_ 

s4 	V.SSAN) WAN 	 tL) AII< DtLk1 	I AIK t)tt.HI 

	

7 427 BSSANGHANI 	CDA' 	tAIRGOt 

1 	- 	
i AhMEDAB.AD- - 

43 P DHANABAL'N--' ' 
	AIR r4ADURAI - 	AIR CUDDAPAH_ 

S.KPAND 	 AIR LUCKNOW 	'AIROB 	. 

45RAflV BABA- 	 ESD DELHI-' AIRtEH.. 

	

- 	Arn)ODHfUR—t 	A1RSURATGARL 
47 G N BHAT* 	- 	AIR BANGALORE 	AIRRC4.__ 

	

48 .1S.A.KM HUSSAINI 	AIR KOTHAGUDEM :.-.. AIR-HYDERABAP_ 

r5lHARENDRAKUMAR 	 PQP
tjL 	SHKHAj, 	St AIR DELHI 	j9tcH 

	

SMTSEEMAVUAI
:B.G.HEGDE .. 	.. 	- jAJRDHARWAQ 	AIR KARW!L 

	

53 H.S.GANESH 	AIR CHENNAI 	AIR ADILABAD 

	

54 MANO) MIANKAR 	AIR DELHI 	 AIR DELHI 

tMT.KJSHETT'( 	 CBS AIR MUMBAI 	VB JR. MUML 

	

 K VERMA' 	[j5AR 	i_',_._ 

	

 RAMESH BABU (Pg) 	RCHENJL 	AIR CHENNAI 

	

URINDER PAL 	141R CHAND1GARH - I ARJAL11.!R 

59 R.MURALI 	TAIR.TIRUCHIRAPALLI LR KODAIKANAL 

	

------------- 	 ---- 	 --- 

GO 	R.SUDl\P.5HtN 	 1I1NNAT 	.1MP tJ1..BAP  

61_ SMT SANDtYAhU: 	,R 	- 	,1RCUC4RPA I 

	

MBALAVPISHNPN 	 AlP JPNOOL - 

63 	RB PR3AD 	- 	Ct ,wti 	- fuR tl/,\tij3,Gt1 	'q 

64 ASHISH KUMAR - 	ESD AR DELHi 	AIR BHADRAWAH -- .--. - ----------- -t-.-----_.  
65 B.RAJARAM 	. 	AiR KODAIK/ANAL 	AiR KODAIKANAL 

66 SADANA HOLLA_jIUR B PAVIThI_ AIDfl(ERI_ 

L_. S.N 
AN MQ- 

	
C BS AiR DELHI 

 lP.TPS,.P'_ Al 	 . 

SRIVASTAVA 

	

68 SMT.RGOU 	 AIR GANGTOK 

	

2_SMT.SHERLI JACOB 	- AIR KOCHI 	AIR ANATPUR ...  

	

70 R.V..MANGA1WADE 	AIR MUMBAI 	MARKETING DIV. 	/ 
MUMBAI 

L71 SYBHAKTI - 	AiR NAGPUR 	AIR SANGU 

L72 S BAISHYA 	 A1RGUWAHATI 	AIRTU}?& - - 

173 S4T U S DIXIT 	AiR MUMBAX 	AIR KOLHAI  

j44  N'C IALPR 	 CBSAIPLKI__ AIR yR(J 

1 7-5 -K1SAHJF'-- '-i--- 	i DDK TRIVANDRUM 1 DOORDARSHA 

\ 

	

• . 	

- 	 . 1._. 	- 	 - - - 



)TRAMAVTARMEEN/ :. 	 ciis AIR )AtpLR 	- (AIR BARMF-R 
JIICHA1DA 

(

LZZ_ M.P.KUJUR• AIR ROURKELA 

L7_ S.D.YADAV I PIP. JODI-IP(IR AIR UDAIP'J(L 

Lz_ LA ?RUITh iY!QL_- 
1 80 P.BAIAN AIR KOCHI lAIR CHflRADQ 

81 L.PASWAN 	: j AIR PAThA  AIR PURNIA' 

82 P.Z.ZORANDE AIR NAGPUR AIR SATARA 

83 RAMACHANDRA AiR RAMPUR AIR RAMPUR 

841 A.D.MAHATE I AIR SHILLONG AIR JORHAT 

185± B,S.PUJARI AiR GWAUOR AiR RAIGARH 

86 R.C.BHARGAVA AIR INDORE AIR RAIGARH 

SMT SWARAN KAUR AIR SHIMLA AIR JALANDHAR 
- 

88 T.V.ASWAThY AIR CALICUT AIR MADIKERI 

89 A.K.MAUK PORTBLAI 

90 T.RMAGOTRA RK SR1NAGA OONCH 

91_ c.P.VARUN____ 
Ll  

ST _MI_ 
92 

_______ 
SMT.S.VUAYAKUMARI CBS AIR CH  MADURAI 

93 RAM SUMER SINGH 

AIR KOLKATT— A  

tAIRVARA  VA 	N 

94  T.C. INDIRA AR TR1SU  TRISSUR 

95 
__________ 

BASANT ATRJ\M LAIRBHOPA  

S.L.MEENA 

[3KOPAL 

 

! AIRJAIPUR . JABALPUR 

J.BHUE AIR SAMBA  

BHAWANIPATNA  
98 LN,BHAGAT iu 	,Cru 

1LLOC 
,Jk DALTANGAN 
AlRZH1LLQNc.. 0 	JLt 

NESAIk.SHILWN( I N(:S AIR SHILLOI 
).00 
1i0iv' 

S.CHONGLOI 
LAL ZIDINGA RENTHI..EI JAR LUNGLEI AIR LUNGLEL 

1*~k- t "b ) I - - 

c\ 	: 
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711, 

- 

OF 

\-( 

zju('ORATE GENEI?L :ALL INDIA RADIO) 

	

No. 4(14)/9881(B) 	
New Delhi dated, 28.10.2004 

JJ0IB 

In Conhi11uatioi of this Directorate's Order No.1 1'2002-SI(fl No. 4 .2002sI(B) and 68.'200281(B) lOó/2 003-SI(B) dated 30.01.2002 
.2002 58.2002 and 05.12.2003 respecvcly the period of ad-hoc promotioji in the grade of Prograii 	LXCCUtI 

	

Annex 	 VCS in i'espec of officers n!cnti(fled in 	ui-e._j and 	1flexijj-e_I1 who were promoted vide this Directorate's Order NO. 1 781!98S1(B) dated 24.12.98, No.1 l/99-SI(B) dated 21.199 No. l4/99S1(R) dated :  22.1.99, No.40/99S1(R) dated 1.4.99, No. 73/99S1(B) dated 21.5.99, No.1 5/2000-SJ(B) dated 16.2.000 10 . 8-8/2000SJ(B) dated .1O.2OOO NO.97/2000S1(B) 30.10.2000 thid 5 '2002S1(B) dated 14.1.2002 and No. 62/2002s1(B) dated 23.7.2002, 69'2003-SI(B) dated 1 0.10.2003. and No.29/2004s1(B) 3O/2004-SI(B), 
31/2004- SI(B), 32/2004- SI(B), 33.'2004-SI(B) 

34/2004-SI(B) and 35/2004s1(B) 'dated 8.4.2004 issued from File No 4(14)98S1(B) 4(6)99 SI(B) 4(S)2000-SI(B) 6(5)2000-sJ(B) 4(IO)2002-SI(B) and No.4(2)20 .S1(B) 	is he 	ccndcto 3L12O04 Or till rc ular incunibciits become available or until fuher orders whichever is earjjej- 
The appojztt of these  Exccut 	 officers to the grade of Programme 

is purely n ad-hoc basis and it will not confer on them any right 
or privilege for continued or regular appoirtmett in that grade. 

Further cant inuance of ad-hoc promotion to the Qrade of ProQrarnllle Executive in respect of Sllni  V.K.Bhan appeariig at Sl.No,69 ofinexure 
U is subject to the outconie of' the writ petition No.1892/2000 filed in the 
Honble High Court of Jamniu and Kashnijr at Srinaqar. 

The exeflsjoii of ad-hoc promotion in respect of those who were 
promoted as such vide this Directorate'5 Order 69/2003S1(B) dated 
10.10.2003 will be applicable only to those who have already joined on 
promotjoii to their tespective new places on or before 09.10.2004. 



(- 

u.i• 

This issues with the concurrence of DOP&T 

(DEVAKI NANDAN) 
Section Officer 

For Director GefleT-di 

Copy to:- •  

Head of S ' ta ' tions/Offices  of AIR 	. 
PS to DG:AJR/Doordarsjian  
DG:Doordasrshaji (Kind Atm:. S.O., S-Il 

S 
 l Section) with 

lOcQpies with request to communicate the all in Doord.arshan 
All DDGs 
The Pay Accounts Office(JRLA) ACGR Building, l.P.Estate, 
New Delhi with 80 copies 
The ay & Accounts Offices, AIR. Deihu/Miirnbaj/KoJji 

Vigilarcc scction, .DG. AIR 
S-WI Section / 	.• 
The President, PSA, C/O DTPES. AIR Delhi 
The esident PSWA..R.NO ii,B.H..AJR, New Delhi 

1 1. General sccretaiy, AJR& Doordarshan SC/ST Employees 	S  
ASsn.(Regd) PQSt :P No.47L G.P.O. RoadNev Delhi. 

	

12 	Pers0ni files of officers conccrnéd 

	

13 	GuarQrder folder 	S 	 • 

copies.- 10 



ANNEXURE-I 
LIST OF PROGRAMME_EXECUTIVE(AD-IIOC) \VORKIN.G 

- 

JjIND1kRLjMo 

S1.No. Name of officer 	 P1ace..'fpiiJ 
S/SH R1/SMT'MS 

A.D.DESHMUKH 	 AIR OSMANABAD 
A.K.ROY 	 AIR BETUL 
A.K.TRIVEDJ 	 AIR BHAGALPUR 
A.V.SATRIJGi-JAN SINGH 	AIR DEURADUN 
ANUPAM PATNAIK 	 AIR LUCKNOW 
B.K.CHHETRI 	 AIR KURSEONG 
B.L.SAINI 	 AIR SURATGARH 
B.M.JAIDI 	 AIR DHARWAD 
R.N.VATDYA 	 AIR RATPIJR 

I). B.S.BANERJEE 	 AIR CHURU 
1. B.SRINIVAS 	 AIR AURANGABAD 

BIJIJ MATHEW 	 AIR IDDUKI 
C.KH'ANDELWAL 	 AIR NA2.IBABAD 
C.P.ADVANI 	 AIR JAIPUR 
C.ROUTRAY 	 AIR CUTTACK 

.16. CH.SITA RAM BABU 	 AIR WARANGAL 
17, D.D.BANSWAL 	 AIR DELHI 

D.P.GOSWMY 	. 	AIR AGRA 
D.R.MEENA. 	. 	 AIR WAIMADHOPUR 
D.RAJA REDDY' 	 AIR VIJAYAWADA 

21.. I).SOMEYA.' 	. 	 AIR JEYPOPE 
22: E.A.SINGH 	. 	 AIR HAFLONG 
23. G,A.YAMBI DEVI... 	 AIR AIR IMPHAL 
.24. G.C.TRJPATHY 	 AIR JEYPORE 
25. G.CHfNKHANLIAN 	 AIR LUNGELEI 
2.6. G.SIIANKARANARAYAN 	AIR CIIENNAI 

G.VIJAYA KUMAR 	 AIR KURNOOL 
GAUTAM KR.KARAR 	 AIR MANJALORE 
GEETA RAMANAND 	 AIR BANGALORE 
GIRISH V.PATIL 	 AIR BHADRAVATI 

1. G.R.KHAWAS 	 AIR ITANAGAR 
H.TUBOI 	 AiR BALONIA 
INDERJIT KARAMARKAR 	AIR DIBRUGARH 



/ - 	',••' 	.. 	.. 	- 	 - 	 ________________________________ 
• 	 :. 	.. .- 	• 	• 	- 	 -•. 

I•- 	i 	 F - 	

'• 	t 	- 	

4•, 

-.iK:KHARE AIR SAGAR 

 J.K.PANDA AIR BIIAVANIPATNA  

 J.K.PRADHAN AIR BHAWANIPATNA 

 J.N.BHATTACHARJEE AIR SILCHAR 

 J.R.MUNDA AIR SAMBALPUR 

 JAINENDRA SThIGH AIR CHANDIGARH 

 K.CHAKRABORTHY AIR SILCHAR 
TRIVANDRU1'1 

 K.J.BABEN AIR 
AIR INDORE  K.K.SHARMA AIR CHAIBASA  K.K.VERMA AIR SWAIMADHOPUR 

 K.P.MEENA AIR JAGADALPUR 
 
 

K.R.YADAV 
K.SUDARSHNAN AIR COIMBATOR 

 K.UNNIKRISHNAN ME1TON AIR COCHIN 

 KAIKHOLET KIPGEN AiR AIZWAL 

 KAI.TOT, DAUA AIR AGRATALA. 

 KIRAN FARQOOI AR CHANDRAPU 

 KRI SHNA MURARI AIR OB RA 

 KUN:J BIF1AR. AiR REWA 
AIR CHITRADURGA 

 -. L.D.:VYAS AIR COIMBATORE 
 M.DEVADAS RK SRINAGAR 

5. M.A.LATOO AIR JABALPUR 
 
 

M.B.SAXENA 
M.BIRMANI SINGH AIR AIZWAL 

AIR BHAWANIPATN A   M.D.PANDA AJRANANTPUR 
 
 

M.HARI 
MJ.ANJARIA AIR BHUJ 

 M.K.ABIDI AIR JHALAWAR. 

 M.K.MISHRA AIR ROURKELA 
AIR HYDERABAD 

 M.RAMA RAO AIR CUTTACK 
 M.SAMAL 

MS.SAROJ PARMAR AIR SAWAIMADHOPUR 
 

Uu. 
T/ TTAT 	ATATTT 

lvi. 	. 	V 	1 11 1 
ATfl 	AT TT 

l 	/L1 	I 

AIR BHAVANIPAThA  
6 7. N.M.SUBUDHI AIR KOLHAPUR 

 N.R.GADRE AIR TRIVANDRUM 
 \T.RAVINDRAI AIR CHITRADURGA 
 N.SUDHEENDRA. AIR NAGARCOIL 

71.. N.VASUDEVA 
NANU RAM MEENA AIR BANSWARA 

 
N.NAMBOOTHI' 

AIR TRIVANDRUM 



14. L. PAS WAN 
/1 	

315. P.Z.ZORANDE 
/ 	 316. RAM AC H AN I) R A 

A.D.MAJ-IATE 
/ 	318. 13.S,PU1ARJ 

R.C.BHARGAVA 
2O. S'ViT.S\VAAN :AlJR 
21  T.V.AS\VATFh 

222. J\.K.MAIJK 
jV( J• 

T. 	j.VA1 	!N., 

:. SN41.'v'iJAYAK1)NJARI 
tN 	

-' 

1\ 	
- L 	 - 	 ! 'L  

T.C.INDJRA 
BASANT ATRAM 
S.T.MF.ENA 
J.BHUE 
L.NBHAT 

.332. R.M.LMARF3ANIANG 
333. S.CHONGLOJ 
33. LAL ZIDNIGA RENTHLEJ 

SMT.S.L.SHESHAPRAI3HA 
SMT.SULTANA AKHTAR 
SMT. UMA MAFIESHWARJ 

33g. SMT.XDIT RO' 
339. SA 1\_\1ES1_1i KLUvAR 

S.N.T1-:A 
SIvIT. SAVITAPATANI 

 P . 
 CTTJ .\ V.1 .)! \ 

\ij-i 

3•-5 C.A.JAIN 
346 REKI-IARAI 

W~J_c~~ 
PIP  

( 

AIR .PURNJA 
AIR SATARA 
AIR RAMPUR 
AIR JORAHAT 
AIR RAIGARH 
AIR RAIGARH 
ATO T'T A\F\TTAD i-Ic.. 	 LJF1t-1\ 

AiR MADIKERI 
AIR PORT }3LAIR 
RK POONCI-I 
/\1I. N4i\HUJRA 
AIR MAJ)URAI 
'st') J\ P 

\J\ Iui V tUUNj 

AIR THRISSUR 
AIR BHOPAL 
AIR .IABALNJR 

A T' OTT • 	T \TTD 	1' T r-u1 DL.I- . V' J- ' ii i- . I N 

AIR DALTANGANJ 

	

HJ 	('i4 
NLS .t-Ur' Si-utjj.j 
A IT) T jnrri 
'..Ls 	.L.L-.. 	'.JL.L..-J. 

AIR BANGALORE 
DTPES AIR DELHI 
AIR OOTY 
-AIR .PANCHI 
AiR SHJVPIJRI 
DG:AIR 
AIR RAJKOT 

	

TI) I) LI A 	' T Dl t) 1\U\ £)iLJ-\.jJ--\.L.[ L)f 

VBS AIR MUMBAI 
CBS AIR GUWAI-JATI 



ryl  

I / /. 	•- 	?RASAR BHATI 
BROADCASTING CORPORATION OF iNDIA 

(DI RECTORATE GENERAL: ALL iNDIA RADIO) 

No. 42 2005 - SI (B) 	 New Delhi. the 25.02.05 

ORDER No. 16/2005 - SI (B) 

The Transmission Exe utve and its equated categories and Production 
Assistants and its equated categories, who were given promotion in the wade of 
Proam,me Executive. purely on ad-hoc basis vtde this Directorate's orders No. 178198 - 
SI(B)dt. 24.12.98, 11;99—s1(13)dt. 21.1.99. 14/99S1(B)dt. 22.1.99, 40.'99 S1(B) dt. 
1.4.99. 73/99 —SI (B) dr. 21.5.99. 152000 —SI (B) dt. 30.10.2000. 5/2002 —SI (B) 
4.1.2002. 62/2002 —SI (B) dt. 23.7.2002. 69/2003 —SI (B) dt. 10.10.2003, 29,30, 31.32. 

33. 34 & 351!2004 di. 8.4.2004 issued from files No. 414/98 —SI (B). 4/6,99 —Sf (B), 
4 5'2000 —SI (B), 6!5,!2000 —SI (B). 4/10/2002 —51(B) and 4/2/2004 —SI(B), and whose 
period of ad-hoc promotion was extended upto 31.12.2004 %ide this Directorate s order 
No. 103:2004 - SI(B' di. 28.10.2004 are hereby reverted to their substantive posts of 
Transmission Executive or Production Assistants etc., whichever the case may be. with 
immediate effect. 

This issues with the approval of Director General, All India Radio. 

Sd 
(RANBIR SINCH) 

DIRECTOR (P &E.A) Copy to: 
1. 	Heads of Stations / Offices of AIR. 
1. PS 10 DG; AIR / Doordarsliarj. 

DG: DDn (Kind Attention: S.O.. S —HI Section) with 10 copies with request to 
communicate to the all concerned in Doordarshan. 
All DDGs. 
The Pay & Accut Offloer, PAl) (TRLA). AGCR Bldq.. New Delhi. 
fEte Pay & Account Othces. Delhi 1Mumbaj Koikata / Chennai 'T.ucknow. 
Vigilance Sec.tion DG: AIR /Db: DDn. 
.S-Vll Section of DG: AIR. 

9. 	The President PSA, C!o T&PES. AIR, New Delhi. 
0. 	The President, PS WA. Punjibl SecLion, AIR, New Delhi. 

Generaj Secretary. AIR & DDn SC/ST Employees Assn, Post Box No. 471, 
GPO RoacL, New Delhi. 
PersonaL files of officers concerned. 
Guard file /Order folder. 
Spare copies -10. 

-. 

For Director General. 



r. ) 

ASAR BHARATI 
BROADCASTING CORPORATION OF INDIA 

• 	IDIRECTORATEGENEL. ALL INDIA RADIOJ 

Y0.412/2005 - SI (B) 	
New Delhi. the 25.02.05 

ORDER No. 17 12005— SE(BJ 

The Competent Authority hereby appoints on promotion, purel'. on ad-hoc basis. 
the Transmission Executi\'Vs and its equated categories, as given in Annexure I and the 
persons who belong to the erstwhile calegory of Staff Artists declared as Government servants and equale(l with that of Transmission Executives. as in Annexure 11 to the grade of Progran- ne EXCCUIIVC in the  PaY scale of Rs. 7500 -- 12.000 for a period of one year 
from the date of issue of this order or till the regular incumbents become available 
whichever is earlier, v.e.f. the date they take over charge of the post at AIR stations 
indicated again each in Annexure I & 11. The posting orders in respect of the persons 
"ho havc been placed at the disposal of Doordarshan will he issued by Directorate of 
Doordarslian 

The persons indicated in Annexure I & II may be icliecd of their duties (or allowed to ioin promotion posts only after ensuring that (a) there is no disciplinar 
proceedings pending or contemplated against them and (h) their integrity is certified. In 
ease ui any doubt, the mattei should be iminediatel' referred to this Directorate. 

This ad-hoe promotion is further subject to the assessment of ACRs of the persons 
indicated in Annexure I & ii and ilihere is any adverse remarks in that, or if any person 
is found unfit qn the basis of assessment of ACRs. he she will be reverted to the 
substantive post then and there. 

On their joinina duty as Proci-anu-nes Executives their bio-data in the prescribed 
profonna includg their charge assumption report may he scnt to this Directorate and 
Doordarshan J)irectorate as the case ma he. 

The appointment of officers as indicated in Annexure I atd IL will be purel' ad-
h@e and it will not confer on them any rizht or pri\kge for continued or regular 
lj)pomtrncnt in the grade. This is more so as the promotions are by and large against 
direct recruitment quota vacancies and are being filled up as stop gap arrangement, 

The promotionisenjorjrv in the grade of Programme Executive in All India 
Radio Dooi'darshati fiurina  
o 	 in Annexure I and II of this Order will be subject to the 

utcome of any court proceedings pending in the matter. 



-AA 
- 

.'i 

The prornotiort is further subject to any rectificatjon/CoffCCtIOfl in the Draft 

	

Seniority List of TP 	Artists as on 01.01.2004 circulated 	de letter No. 113'2004-s VU dated 02.02.20 

l-Iindj \rC1jOfl foiios. 

Sd.. 
(RNB1R SINGff 
Director (P &EA) 

Cops to: 
• I. Heads of Stations Offices of AIR. 

PS to DG; AIR' Doordarshan 
DG: DDn (Kind Attention: S.O.. S —III Section) with 10 copies with request to • 	corunlunicate to the all concerned in Doordanlian 
A11DDG 

5.. 1ie Pay & Account5 Officer. PAO (IRLA). AGCR Bldg.. New Delhi. 
The Pay & Acou 	Offices. Delhi 'Miimbaj i Kolkata. Chennaj ,'Lukow. Vigilance Sctio. DO: AIR DG: DDn. 
S-Vfl section of DG: AIR. 
The President PS.A, C.'o T&PES. AIR, New Delhi. 
The President PS WA. Punjahi Section, AIR New Delhi. 

I. General Secretan ,  AIR & DDn SC/ST Employees Assn. Post Box NQ, 

	

Road., New Delhi. 	 471. GPO  
Persnna tiles of 9fficers concerned 
Guard file !Ordcr folder. 
Spare copies -10. 

7 

For Director General. 



PRASAR 8HARA1] 
BROADCASTING CORPORATION OF INDIA. 

LDIRECTORATE GENERAL: ALL INDIA RADIO) 

No. 4/212005 - SI (B) 
	

New Delhi, the.2102.05 

/ 

ORDER No. 181 2OO-SI (B) 

In continuation of this Directorates order no. 172005- SI (B) dt. 25.0220O5, the 
persons who have beenpromoted as Programme Executives, purely on ad-hoc basis may 
be allowed to join at the AIR stations / Doordarshan Kendras,-wbere they are currently 
posted. The actual posting orders will be issued in due course. 

Sd'- 
(RANBtR SINGH) 
Directtr (P &EA) 

Copy to: 
Heads of Stations / Offices of AIR. 
PS to DG; AIR Dooi±rshan. 
DG: DDn (Kind Attention: S.O., S —HI Section) with 10 copies with request to 
comrtiunicate to the all concerned in Doordarshan. 
A1IDDGs. 
The Pay & Accounts Oflicer, PAO (IRLA), AGCR Bldg., New Delhi. 
The Pay & Accounts Oaic.es, Delhi /Mumbai I Kolkata I Chennai ,Lucknow. 
Vigilance Section, DG: AIR !DG: DDn. 
S-VU section of DG: AIR. 
The President PSA, Co T&PES. AIR New Delhi. 
The President, PSWA, Punabi Section. AIR, New Delhi. 
General Secretaiy. AIR & DDn SCIST Employees Assn, Post Box No. 471, GPO 
Road., New Dethi. 
Personal files of officers concerned. 
Guard file .Orr folder. 	 I  
Spare copies .10. 

For irector General. 
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ANNEXUREI 	 V  

S.No. Name Whether Place of present posting 
SC!ST/OBC(PH 

1 2 3 	- 

i  Nayan Prasad Neither AIR Guwanati 
2 K.S. Sahi 	 . 

AIR. Badervai 
3 B.. 	uchh 

- RK, Srinagar 
4 Khalid Latif CBS,B1opal 
5 SmtDotj t'..1ihra 

- DDK,Bhubaneswar 
6 D. Mary ;<tt' 

- CBS, TVM 
7 M. Rama Rao 

- AIR, Hyderabad 
8 S. Swaminathan 

- AIR. Chennaj 
9 B.L. Sairii 

- AIR, Jaipur 
10 B.M. Jaidi AIR Dharwad 
11 K.R. Yadav 

- AIR, Jagdaipur 
12 Keya Bose 

- AIR, Sifiguri 
13 M.D. Panda 

- AIR. Sambapur 
14 Nirmal Kaira 

- ESD, Delhi 
15 D.Somaya 

- AIR, Boiangir 
16 Varsha Sharma 

- CBS, Ohopaf 
17 Kaitof Datta 

- AIR. Kolkata 
18 5K. Maihotra 

- AIR, Poonch 
19 L K Mulony ST AIR. Kohirna 
20 Gautam Kr. Karar 

- 00K. Kolkata 
21 K. Panda 

- DDK, Bhubaneswar 
22 A!ok Kurnar Ray - AIR, Betul 
23 N. Vasudev 

- AIR. TVM 
24 Pratul Joshi 

- AIR. LUCkriOW 
25 Y.P. Siñh 

- NSD, New Delhi 
26 M. Samal 

- A!R, Cuttack ')7 iiu jar. 
- AIR, Hyderabad 

28 Jairendra Singh AIR.Patiaa 
29 Sharmia Goswami 

- AIR Deh 
30 S.N. NamboGtfliri 	V  

- AIR: Thnissur 
31 Md. Badrucioza - AiR. ltaanar 
32 Orn Prak2sl; Jamuai 

- AIR. Patna 
33 J.K. ?aaa A!R, Cuttack 
34 S.K. Snvstava 

- AIR. Shivpuri 
35 P.K. Majhi 

- AIR. Bolancir 
33 K.S. Silvastava 

- AIR, Kanpur 
Dr. T. Dfta 

- AIR, Cuttack 
36 C. Routray 

- CBS Cuttack 
3' R.C. Sahu 

- DGA!R 
40 A.K. Srivastava 

- AIR, Allahabad 
41 S.K Ds - 	

- AIR. Cuttack 
42 E. 	cbu Snoh 

- 1R, I-mphal 
43 T . K. Manojan 080 AIR, Thrsur 
44 G. Jaya 

- AIR TVM 
45 Oh. Staram Babu 

- AIR, Hyderahad 



	

16 	P K. Srivastava 

	

..-'7 	Bu Mathew DDK N39pir 

48 	D.J. Fancjs 
- . AIR TVr'ti 

49 	J.K. Prac:Than 
.. 	Saar 

50 	L.D '(adav 
- AIR. Sarnba;pur 

51 	K 	Pa,r,, 
- AIR 

52 	' K Das h 
-  T&PS NEN De!hj 

0 M P]!Ok 
- AjR. Cuttack 

54 	Siadharth Maity 
- 00K. Jaur 

: 5 	N?. I'gam 
- AIR, Keonjhar 

55 	D. Raja Reddy 
- 
- DDK Japur 

57 	\'i'asvan Arya AIR Hyderabad 

58 	Dipankar Bhattacharjee 
-  AIR, Gut-  a 

59 	Arch 	Prasád 
•  CBS. Kolkata 

60 	V.1< Srjvastava 
- AIR Lucknow,  

6 -1 Rjiv Dubey 
- AIR. Gorakhpr 

62 	Sudip Sen - AIR. Kanpur 

' 3 	P. Kafyanarama 
- AIR. Bhawanjpatna 

64 	Satendra ?ai Siagh 
- AIR, Madura 

5 	M. Devdas - AIR, Bhopal 

R Mund 
- AIR. Coimbatore 

5 ' 	Kun Bthar, 
ST A!R BcLangir 

SE 	Pyarelal 
SC AIR, Rewa 

6 	Jai Bnagwan 
SC RK, Jarnmu 

70 	S.K. Sinh 
SC AIR, Shimia 

71 	M.V. Devdhar 
DDK Delhi 

72 	Sambu Dayal 
- AIR. AIahabad 

73 	Indrajit Karn-kar 
Sc AIR, Churu 

74 	Khaikholat Kipgen 
SC AIR, Dbr1garh 

5 	C. Chnkhanj'an 
ST 
ST 

AIR. mph 

78 	Mhar Dhan ;j SC 
AIR 	rnpat 
AR. Shahdol P. TUbOj 

78 	A. Aruria 
ST AIR, ImphaJ 

'9 	SLi ivram  Sinp;l Rawat 
SC 
ST 

AIR. Chennaj 
AIR Guwaf jar 30 	Y. Nageswr 	Rao 

S 
Sc A1R, Hyderabad D.R. vleena 

'52 	R.K. Meena 
ST AIR; Bikarer 

8 	J? Meena 
ST CBS Japur 

64 	N... Meen.a 
ST AIR, SwairnadhopU 

65 	K.P. IVic-ena 
ST AIR. Banswara 

86 	Rshrria Kh;n 
ST AR, Kota 

87 	0.0. Tp.th 
- AR, Japu 

35 	K. Chakajoy 
- CBS, Cuack 

2 	R:coI S,fstaya 
- 
- 

Silchar 
CBS, DeIhi 

C - DDK,Chennaj . Advan 
3.: 	J.N. 	13tcftrj€'e 

- AIft Japur 

V.[. 	ad; 
- AIR. Kotk3t3 

04 	9.1. Kr:shaakumari 
- AIR, Mangalore 

5 	R.K. Agnihotri 
- AIR, Hyderahad 

'5 	SarcE Parmer 
- 

DDK, Raipur 
- AIR, Jauur 



97 R. Rajagopal 
98 N M. Subudhi 

" 	

- 9 Mahua Datta 
100 Dilip Sakia 
101 S. Arumugam 
102 M.A. Latoc 
103 U. Oram 
104 V.K Raina 
105 KrIshrl3•K4irnar 
136 Sunder Singh 
107 M.B. Saxena 
108 K:ran Far000i 
109 KaramjitKaur 
110 A.K. Trivedi 
111 ShivPrasad 
112 Girish V. Ptii 
113 Shakuntafa Gautam 
114 B.V. Daslania 
115 Lata Sharma 
116 SardRajan 
117 Shatlendra 
118 Sumona Pandey 
119 S.N. Mishra 
120 G. Vijay Kurnar 
121 Pyarelal 
122 Rajesh Kurnar 
123 Rajni Pande 
124 K.C. Mondal 
125 Goukahnkhup 
126 Iva Mitra 
127 Hiren Chandra Nath 
128 M. Srirvasan 
129 Lalnunziri 
130 ParulVyas 
131 B. Chith Babu 
132 Surnedha Phadate 
133 Abino Lasuh 
134 Rabià Rasool 
135 SomitMitra 
136 K. Mindo 
137 MS. Lalas 
138 H.I. Abdul Ràsheed 
139 Rajiv Batra 
140 D. Pradhan 
141 S.A.K.M. Hussaini 
142 M. Balakrishnan 
143 Nardeep Singh 
144 Basant Atram 
145 Avro Chaudhary 
146 B. Lyngdoh 
147 M. Biramani Singh 

AIR, Chenna' 
	 N, 

AiR, Berhampur 
AIR. Agartala 
AIR,'Guwátrati 
AIR, Tirunelveli 
RK, Srinagar 

ST 
	

AiR, Rourkela 
AIR, Kathua 
AIR. Indore 

Sc 
	

AIR, Shahdol 
AIR, Rewa 
AIR. Chandarpur 
AIR, Bathinda 
AIR. Bhagalpur 
AIR. Muthura 
AIR, Dharwad 

Sc 
	

AIR, Kanpur 
AIR, Vadodara 
DG:AIR 
AIR, Delhi 
AIR, Ranchi 
AIR, Lucknow 
AIR, Patna 
AIR, Hyderabad 

Sc 
	

AIR, Kanpur 
AIR, Allahabad 
AIR, Bhopal 

Sc 
	

DDK, Kolkata 
ST 
	

AIR, Lunglei 
DDK, Kolkata 
AIR, Guwahati 
DDK. Chennai 

ST 
	

AIR, Aizawl 
AIR, Ahmedabad 

Sc 
	

AIR. Hyderabad 
AIR, Panaji 

ST AIR, Kohima 
RK, Srinagar 
AIR, Kanpur 

ST 
	

AIR, Passighat 
AIR, Jodhpur 
AIR, Mangalore 
ESD, Delhi 

ST 
	

AIR, Jorarida 
AIR, Hyderabad 
AIR, Thrissur 
AIR, Jalandhar 

ST 
	

CBS, Bhopal 
AIR, Hazaribagh 

ST 
	LRS, Jowai 

AIR, Imphal 



,- ~77 

'6 	SN. Soiaqki OBC AIR. Jhafawar 
• 49 	Aparna Baner . 	

- DDK, Kolkata 
50 	D Mohn 

- AIR. Ooty 
151 	N itl Sharma 

- AIR, Guwahati 
• ._ 	I. Raisinshan; - VBS, Mumbai 
153 	O.K. Dave AIR., Mumbai 
154 	Maulin Munshi 

- AIR Ahmedabad 
155 	Biakchungnunga ST AIR. Aizwat 
156 	Basanappa • AIR, Dharwad 

Gauvinagidad 
157 	Dhara Saraswati AIR.Shirnla 
156 	Meenakshi Kaa - AIR, Chandgarh 
159 	V . S. Sanjwan 

- AIR, Delhi 
160 	SanjayK. Pandey AIR, Lucknow 
161 	Se€ma Vijai - AIR, Jaipur 
162 	Naveen Kr. Prasad SC AIR, Hazaribagh 
163 	L. Kanongo - AIR, Cuttack 
164 	K.P. Ravindran - AIR, Devikular-n 
165 	B.S. Pujari SC AIR, Guwalior 
166 	U. Srinivasa Reddy 

- AIR, Hyderabad 
167 	Renu Raina . 	

- RK. Jammu 
168 	Gulab Singh SC AIR, Rohtak 
169 	S. Santhanam - 	

. DDK, Chennai 
170 	Sharda 

- AIR. Mangalore 
171 	Nazila Jaffe 

- AIR, Dibrugarh 
172 	B.N. Trvedi 

- AIR, Udaipur 
173 	Jangkholai Ganagte ST AIR,lrnphal 
174 	Kalu Ram Parihar SC AIR. Jodhpur 
175 	Ram Balak Prasad ST AIRHazari bag 
176 	Ashish Kumar - ESD, Delhi 
177 	Sadananda Hota 

- AIR. Bhadravatj 
178 	Gurjeev Singh Walia - AIR, Chandigarh 
179 	K . R. Shaji SC . 	DDK, Thrissur 
180 	M.P. Kujur ST AIR, Rourkela 
181 	AC. Jena . 	 SC 	. AIR, Jeypore 
182 	Ram Chandra . SC AIR, Rampur 
183 	V.K. Shan 

- AIR, Kathua 
184 	Ramesh Ch. Bhargava SC AIR. Indore 
135 	Samuel Z. Hrangate ST AIR, Aizwal 
186 	A . L. Kumar - AIR, Hyderabad 
167 	Amlendu Shekar - ESD, Delhi 
186 	R. Sadagopan - AIR, Madurai 
139 	Anuradha K. Katti - AIR, Dharwad 
190 	Geeta Gida 

- AIR Daman 
191 	Surinder Pal SC AIR. Chandigarh 
192 	S. Ba:shya AIR, Guwahati 
193 	Ramavtor Meena ST AIR, Jaipur 
194 	L.K. Panda 

- AIR, Sambalpur 
195 	Manjula Negi . 	

- AIR, Nazibabad 
196 	Thangkhpiet Haokip ST DDK, Imphaf 
197 	Joshi P.0 - AIR, TVM 
198 	T.R. Mangotra SC RK. Jammu 

f1'• 
'f::4____- 



, 	 , -. 

K Kame'','r - AR Hyaab2d 
00 M.dh'.:k.ar 	ar.ciev 	- - R, R3rcl' 

201 C K. NJmec) - AIR. Rewii 
202 J.R Rathod Sc AIR. Ahmed3had 
203 K. Sarchiii Devi - AIR, Chenr,' 
204 Naravana M. 8hit - AIR Karwar 
205 Sanjay Kumar - DTPES Delhi 
203 S.D Ya1av SC AIR, Jodhpur 
207 D PurKayisth 

- AIR, Silcnar 
203 .J 	Bhua 	. ST AIR. ëhawanipatna 
20 T V SC AIR, Kozikcde 
210 Ram Sumer Sinch AIR, Varanas 
'411 Y A'un 	Kurna.- i fIR Vavawada 
212 ,Arnit Mitra AIR. Purea 
213 5. Ce SarKar  AIR, Silcha, 
2i S. Muniiyan - AIR, T'ichy 

DOK. Mumbai 
216 !'i1ano Mainkar AIR, Delhi 
217 Gopalakrjshna N. Ehat - AIR. Bangalore 
218 L.N. Meera ST AIR. Jodhour 
2' 9 Thomas PI!p PH. CBS, TVM 
220 P P. Cl'oudhary - DDK, Silchar 
221 Mala TatarNa./ - AIR. Dharhanga 
222 N. Suhakar Raa Sc AiR, Vija'awaca 
223  i'. Rukmin - AiR, Tirupathi 
224 A N. Desai - AIR. Dharwad 
225 T F. Sangh;ni - AIR Godhr2 
225 'Har'ncira Kurnar - CPC, Delhi 
227 M. Uarnarewan - CBS. Criennar 
226 Sharwan Lal'Meena ST 4R. Jaipu 

IR Kocni 
230 Lok Nath Bhgat Sc AIR, Daitongani 
231 Rarijana Giri - DDK, BhL'aneshwar 
232 M. Bhattaccrjee - AIR. Sichar 
233 Madhulika Srivastava - AIR. Lucknow 
23 N C. Han 	 . SC CBS, Kolata 
235 C N. Bengeri - AiR, Dhrvad 
236 N.N. Sut-endranath - AR, Banoalore 

Sothvic 
237 J.N. Parmar Sc AIR, Vadodra 
236 M. K Sandny.hree - AIR, Cuddapah 

.S.i J. Mohantv - AIR, Outtack 
240 Naresrn,"ar Sair.ary ST AIR, Guwahati 
241 C. Sree Kurnar - CBS. TVM 
242 Vi.C. Soreng ST AIR, Ranchi 
2'.3 Y.B. Dave - AIR. Surat 
244 Diva kar G. Hedge - AIR, Dharwad 
245 H.S. Ganesh - AIR, Chennai 
246 L.C. Deka ST AIR, Dihwgarh 
27 Lakshrni Paswan SC AIR. Purnea 
248 Shrikant Saena - CPC, Delii 

/ 

11 



—si--: 
247 Sj Zano. - CBS, Japur 
2O P A E. - / IR. Thrissur 

51 Maya Harisraj SC DTPES. Delhi 
52 J N. R3w31 - AIR, Bhuj 

75 A S Sh3nkarn3ry;.. 
254 

 - AIR, Bh3oravatl 
B. Raj 	Ram - FM, KodKaral 

255 Raj Kishore 	. SC AIR, Patna 
- CBS tVM 

27 M.H. An;ar,a - AIR, Bhuj 
258 3aroin Di - DDK, Chenai 
759 Navneet Kumar - DDK Patna 
2O 'n;na C. 'Y':noor - AIR. Gulbarga 

3i 1. C. Mohana Krishnan - AIR, Chennai 

• 	.. P. 	''iUfl -Sc STI(P), Delhi 
263 Johnson !.ukose - AIR, TVM 
26 ,4 3.5 Chaudhaj SC AIR, Patna 
265 T.K. Unnikrishnan - AIR. Kannur 
266 R. Verskatesh l3abu - DDK, Bangalore 
267 Neera;a Pfa',hakar - AIR, Pondicherry 
253 S.P. Sinch SC NC, New Delhi 
25 kj A. Sampth Naidu - CBS, Bangore 

M F. Kndadarnath - AIR. Chitradurga 
271 T 1. Vidya-hikar - AIR, Bangalore 
272 Prdeep 'Kuriar - DTPES. Delhi 
273 R. Suoarsha: - AIR, Port Bkir 
7i . Shva Kuniar - PJf. Hassan 
'5 P 	;OF1fl Kun - AIR. Kozhikode 

' 	Rarnesh Ebu - PH AIR, Chenna 
277 Sndliya Ran P. - JPK, TVM 
,7E Ni S. Surna 85, Banga'ore 
279 H S. Vys - AIR. Jaipur 
2h3 P Udayabna - AIR, Kozhikcde 
70_ R. Venkatesl-'waraii - AiR. Trichy 
232 R.gupat; H€Jge - AIR, '13angapre 

ZZ S 	hrk - AR Kozhikode 
254 R. .Jaya Balan PH. 080 AIR, Ma.durai 
255 R 	Iiurah - AIR. Kodaikanal 
236 P L. Majirndar - DDK. Gulbarga 
27 P 	.•',nita Verma - . AIR. Thrissur 

Pavana Khatri - AIR, Jaipur 
T K Gayatri Devi - CBS ;  Chennai 

2iJ Corcaot,i Ferncndes AiR. Mangalore 
291 P,,' 	Ed.vin - A1R. Thrissur 
22 C Sankar2 Vadivel - AIR, Chennai 

T R Las'ha - AIR, Mysore 
?9t M. Sai Kumar 080 AIR. TVM 
i5 J. Sunder Sc DDK Chennai 
2.3 h.. Renuka Prakash AIR, Bangalore 
2 P.K. Janardanan SC AR. Kar.r;ur 
7)3 .5 Narajn . 	- AIR. Chenriai 
2'2 K VrnIe Kulothugan 30 AiR. Pondicherry 

r\ . 

-U 



- 

62, 
R. T 	KL'iKarni 

- Mkt.. Bangalore 
Kusurn Priyaclarsilinj 000 AIR, TVM T 	. Indira 

323 	Shirley Jacob 
SC AIR Thrissur 

3 	
R. Snrilvasan 

- AIR, Kochi 

305 	
S.R. Inayath 

- 00K, Chenriai 

Uô 	
M.A. Suaarshana 

- AIR, Bangalore 

307 	V. Sunand2 
- AIR, Bhadravatj 

i3 	U.R Kukarni 
SC AIR. Gulbarga 

303 	S. Vijava Kumarj 
- 

SC 
AIR, indore 

2fli1 	R.C. Khari 
AIR, Madurai 

• 	 311 	S.P. Kahalekar 
- AIR, Jaipur 

32 	3P. Sh - 

SC 
AIR, Sangli 
AIR, Dharamsnala 

c-31. 	Lane.fung Khohg ST _IR, 	izawI 
K.:z.ra ST AIR Surat 315 	Suparna Samaodar SC AIR, Murshidabad 313 	A.P. Khound 

- AIR. Guwahatj 317 	Ram Sevak 	
. SC AIR, Allahabad 33 	N.N. Patnaik 

- AIR. Jeypore 39 	0.0 Manlong ST AIR, Itanagar 320 	Shiv Singh Choudhaty SC AIR, Gwalior 221 	P. Chinnaswamy ST AIR. Chennai 322 	Inayatullah Gowher 
323 	

G. S Sarma 
- RK, Srinagar 
- 00K Nagpur 24 	Kaushik Sarkar 
- AIR. Kolkata 35 	LI Zithng!rga Renthiel ST AIR, Luncile, 

Swain Kaur SC AIR. Ja!andhar 
d.C. Saikia ST AIR, Dibrugarh 3 	G. Murtem ST AiR, itanagar 29 	Mansharm Yaduvanshi OBC AIR, Rampur 

330 	Madhu Sanwal 
- AIR. Lucknow 331 	Shivendra Verrna SC DDK. Bhopal 332 	Thara Devi ST CBS, Chennal 333 	Ashis Kumar Malik SC AIR, Port Blair 334 	N.C. Halder SC CBS. Kolkata 335 	 S.K. Pradhan 

. 

- Mkt.. DDK, Mumbaj 
338 	lnderjeet Sngh Duggal 

- AIR Shimla 
337 	A. Mivi ST AIR. Itanagar 338 	.A;inash Sing'n 

- 00K, Jalandhar 3.3 	Rajeev Narayan ST AIR, Agra 340 	D-jsrirath Prasad SC AIR. Jabalpur 
, 41 	S.N. Sarma 

- AIR, Nagpur 342 	Sarnpa Choudhary 
- CBS, Kolkata 343 	H. Tachang ST AIR, Itanagar 44 	A. Srivastava 
- AIR, Allahahad 345 	Gulab Sal Painkra ST AIR, Jabalpur 346 	Jayashree Pal 	 ' 
- AIR. Siliguri 

Chowdharv 
7S B. Malode 

- AIR, Mumbai 
.345 	B. Gooma ST AIR, ltanaaar 



M Babu F;2o 
- DDK. Hyderabad 

'YG 	Ram Prakash Sc AIR, Chhatarpur 
351 	Rajv Kharbanda 

- A!R, Chandgarh 
352 	S. F. Lothe 

- AIR, Nasik 
53 	S. Rangmang ST AIR. ltanagar 

354 	M. L. C-okhale 
- Mkt.. OCK, Mumbai 

fS 	P. 0 Raut 
- AIR, Nagpur 

76 	U S Dixit 
- AIR. Mumbaj 

..' 	N 	E. Pawar 
- AIR, Aurangabad 

R. V. Manqalwade . 	
- Mkt., Murnba 

S. Kh;ilekar 
- AIR. Sanali 

. '{ Bkkte PH AIR, Nagpur 
..1 	P. Z. Zorande Sc AIR. Nagpur 
302 	E. P. Nadge ST AiR, Ahmednagar 
353 	S. M. Injewar ST AiR, Parbhani 

Saniala Khushu 
- DT&PES 

S65 	Shai'endra Verma Sc DO. News 
36 	B. V. Sridhar ST AIR. Bangalore 
367 	Th. Ibocha Singh Sc AIR, Imphal 
365 	J. D. Umredkar ST AIR. Nagpur 
369 	•Surnit K. Chakraborty 

- AIR. Koikata 
: 70 	V. Gopichand 

- AIR. Hyderabad 
371 	C. B. Verwgopal OBC A!R. Thrissur 
3"2 	Rakesh Jain  AIR, Jaipur 
:373 	H. K. Mavani 

- AIR, Rajkot 
374 	Anil K. Chadda 

- AIR. Shimla 
375 	Anne Fernandes 

- AIR, Panail 
376 	Harpreet Singh 

- AIR. Jalandhar 
377 	S. Bandopadh'ay 

- AIR. Agartala 
37a 	Atrneshwar Jha 

- AIR, Chaibas 
379 	J. Sethi Sc AIR, Berhampur 
330 	V. Parthasarthy AIR, Chennaj 
381 	J. Choudhu 

- AIR, SiIchar 
32 	Cigambar Singh 

- AIR, Lucknow 
33 	P. P. Chakra'iarth1' 

- 00K, Shillong 
.4 	radsh AdhrKari 

- AIR. Jagdalpur 
.Y.5 	Meena, Prakash 

- AIR. Port Blair 
35 	Srnah 

- AIR, Kurukshetra 
'$7 	K. K. Lidco - RK, Jammu 

.8 	R. Basavraju ST AIR, Bangalore 
39 	S. M. Joshi 

- AIR, Parbhani 
390 	R. K. Bhatt 

- RK. Jammu 
391 	Indu Sharma - DG AIR 
392 	Kordalin Thangkhiew ST AIR, Shillono 
3:3 	Sharmila Khatri 

- AIR, Jaipur 
394 	SarijayAggarwaI 

- DT&PES 
395 	Z.A. Munshi - AIR, Vadodara 
33 	Leena P. Baby 	 . AIR, Kozhikode 

JaflaK Raj 	 ' OBC AIR, Patiala 
33 

	
D. Murali - AIR. Anantapur 

309 	Uday Kamat 	. - DOK, Panaji 	;.fl 

q') 
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400 R R. Srivastava 	 - 	AIR Patna 
401 Kingshuk Sirkar 	 - 	A1R, Kolkata 
402 S. Rama Chandrari 	SC 	AIR, Coimbatore 
403 M.R. Naik 	 ST 	CBS. Cuttack 
404 Hernant Kurn3r Mishra 	- 	AIR, ndoe 
405 Harshit Kumar 	 - 	AIR, Allahahad 
406 Sanarr 	 - 	AIR Port Bair 
407 R. Pegu 	 ST 	AIR, SiIch.r 
405 Ani Vernia 	 - 	AIR. ShrnIa 
409 B.L. Sahu 	 OBC 	AIR, Jabalpur 
410 R N. Shrahadgi 	 - 	AlR, Dharwad 
411 R.V. Samant 	 - 	AIR Koihapur 
412 Ferdinand A. Dkhar 	ST 	AIR, Shillong 
413 K.J.Shettv 	 - 	CBS, Mumbai 
414 Jayanth Srivastava 	- 	AIR, Guna 
415 J. N. Joshi 	 - 	AIR, Raikot 
416 Naveen K. Gupta 	 - 	AIR. Deihi 
417 Min Obero 	 - 	AIR. Chandigarh 
418 K. Saipiaad 	 - 	CBS, Hyderabad 
419 Sushma Raiv 	 - 	AIR. Jaipur 

20 P.V Chitrapavai 	 SC 	DDK, Chennai 
421 Aseern Kr. Kazi 	 - 	AIR, Guwahat 
422 L. Palaya 	 ST 	AIR, Baripada 
23 Suveer Verma 	 - 	D.DK, Ranchi 

424 A. Sr:vastaya 	 - 	AIR. Lucknow 
425 Aparjita Sen (Ghosh) 	- 	AIR, Kolkata 
426 K.G. Muraleedharap 	- 	AiR, TVM 

PiIIa 
427 Savio Nororiha' 	 - 	AIR, Panaji 
428 Krishna Dee Shuka 	- 	AIR, Port Blair 
429 R.K. Tikko 	 - 	Rk, Jammu 
430 M..G. Shaikh 	 - 	. 	R. Mumbai 
431 Rabbani Kolar 	 , 	- 	AIR. 'Bjapur 
432 J.M. Pandya 	 . - 	AIR, Ahrnedabad 
433 Pararnt Stnah 	 - 	AIR, Jalandhar 
434 Y. Snnivasulu 	 - 	AIR. Cuddapah 
435 Rnajan Gupta 	 - 	AIR, Delhi 
436 Tapan K. Dutta 	 - 	AIR, Guwahatj 
437 Rakesh Dhou'ndiyal 	- 	AIR. Bhopa! 
438 Y.R. Sundas 	 SC 	AIR, Kurseong 
439 A.A. Sherwani 	 - 	AIR, Jaiour 
440 S. Stephen 	 PH. 	AIR, Tric.hy 
441 Raait Sinha 	 AIR, Patna 
442 Ferdinand Màrak 	 ST 	AIR, Tura 
443 K B. Trivedi 	 - 	AIR, Lucknow 
444 Cypriano Lopes 	 . 	DCK. Panaji 
45 Mchd. Iag , 	 - 	RK, Srinagar 

446 B.D. Kamble 	 SC 	AIR, Raichur 
447 M.G. Vedamurthy 	 - 	AIR, Bhadravati 
448 K. KaiaperumaI , 	- 	A1R, Pondicherry 
449 D. Rajendran 	 OBC 	AIR, Naqercoil 



- AIR, Rampur 
- DG:AIR 

ST AIR, Mangalore 

- AIR. Nizamabad 
SC AIR. Ahmedabad 
ST AIR. Kurseong 

- AIR, S. Madhopur 

AIR, Nagaon 
SC AIR, Ja!andhar 
SC AIR. Patna 

- AIR, GwaI:or 
ST AIR. Shillong 
- AIR, Faizabad 
- AIR, Panaji 
- RK, Jammu 
- AIR, Gangtok 
• AIR, Delhi 
- AIR, Gulbarga 
- AIR, Vijayawada 
- AIR, Bhuj 
- AIR, Raipur 

SC AiR, Sasararn 
- AIR, Bhatinda 

ST AIR, Haflong 
- AIR, Barmer 
- AIR, Mathura 
- AIR, Panaji 
• RK, Srihaaar 
- ESD, Delhi 
- AIR, Bhatnda 

SC CBS, Ahmedabad 
- AIR, Mangalore 
- AIR, Tirupati 

SC 	AIR. Jamshedur 
- 	 AIR, Alwar 
- 	 AIR. Sagar 
- 	 AIR, Mathura 
- 	 AIR, Baderwah 
- 	 AIR, Jodhpur 

AIR, Mangalore 

SC 	AIR, Gwalior 
SC 	NSD. Delhi 

- 	 AIR, Visakhapataa 
PH 	AIR, Purnia 

- 	 AIR. Varanasi 
- 	 AIR, Bangalore 
- 	 AIR, Cuddapah 

DG:AIR 

.. .. 

- ~ 51- 	
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Shashi Mohan 
4'A Suman Agarwal 
452 Manmar,tha Rayappa 
453 M. Paul Rajasekhar 
454 A . K. Zafa 
4 55 Kekong Isomo 

6 A K. Gova 
437 P. Kelita 
'58 Gurinderjt Singh 

9 Jyot K. Prasad 
:O Madan Mohan Mishra 
451 M E. Sawkhnie 
462 M. S. Raghuvansi 
463 Cynthta Rego 
464 S K. Kaul 
465 Lakpa Lama Yonjana 
466 Pramod Kumar 
67 R. R. Kalkajnj 

1 58 Ch. Mahesh 
3 K. V. Bhave 

470 Samir Shukia 
.71 Shankar Ram 
72 Rajv Kumar 

473 Goku: Kocharj 
474 C. L. Chaudhary 
•175 Stya brat Singh 
476 N. T. Batta 
477 K. A. Nengroo 
473 Dominic Thomas 
479 Amar Deep Singh 
480 R. G. Pandya 
4E. 4  A. M. Mohan Kurnar 
4.S2 N. Vijayaraghava Reddy 

433 Ajay Kr; Roy 
464 M. K. Sharma 
485 K. Remanan Swami 
'86 Dr. D. K. Saraswat 
487 M. A. Ganai 
488 0. P. Lakhara 
439 P. S. Suryanarayana 

Shat 
490 Ramendra Singh 
491 Atar Snah 
A2 K. Venkateswara Rao 
.19.3 Veenita Thakur 
494 D. K. Sinah 
495 Nutan S. Kadam 
96 A. Vijaybhaskar Reddy 

497 Basudha Banerjee 
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Dajak 

L29 B. K. Raak 
OO Yogesh Kanwa 

1 Bhirnsen Deharia 
°rakasb Chnd 

•ç Pnkaj Kr. viesrtm 
.O.i S. L 	Panwar 

SC AIR, Chatarpur 
SC AIR, Purna 
SC AIR, Churu 
SC AIR; Chhindwara 
SC National Channel. Delhi 
SC AIR, Raipur 
SC AR, Jaipur 

1 1:0 
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	-12l5 PM 	SATTEIJITE MESSAGE DI. 25/2/2006 	

%1c 

The Transmission Executive, Production Assistant and its equated categories who are 
promoted as programme Executive in All India Radio and t)oordarshan purely on Adhoc basis Vie 
1).G AIR order No. 17/2005-S/13 d( 25.2.2005 only for one year are hereby reverted to their 
respective Trex. post w.e.f. 24.2.2006. 

Adhoc pcx listed on 31.12.2004 ride this Directorate Communication dt 3.8.2005 issued 
under file no. 42/2005-S/13 will continue as Pcx on adhoc basis untill further orders. 	- 

(LALTUANSANGA VARTE) 
STATION 1)1 RECTOR. 

/ 

C)o

tç  



- 	 --- 	 I 

. ,j;'41 

	 7:50pm 	D.G. LNSTURCTION 	1/3/2006. •  

1)In continuation of this Directorate order no. 14/2006/SIP at 24.2.2006 file No. 412/2005 SJ 
the Trcxes, Production Auistanta and its equated categories reerted from the post of Pex which CfI( 
from 24-2-2006 chall hernefor(b hold the current change of Pc,L without fivandal vuiululzu:1t3 in thtsar 
station they are presently posted. 

2) In connection with the vist of U.S Prcsident Mr. George W. 	a special composi 
programme will be broadcast from All India Radio, Delhi on Thursday 2-3-2006 from 1200 to 1315 h 
including the joint prcss conference US Prtsidcnt's address before invited audienec from Purena Qua on 
3106 from 18.50 hrc. RN Snpport DLS..7 will be available IQ !cIiW by all Primary Cl ishirJ aiiul g,l.rr I,,frrrit 
stations. 

(LALTHANSANCAVARTE) 
SIA1LOr L,LKECIOR. 

,• 	 : 



• 	 : 

Cenual Am:ra  

14SE( h" 
, 

Guwhati Eericn 

--- 
BEFORE THE CENTRAL ADMINISTRTZVE TRIBUNAL 

GUWAHATI BENCH AT GLJWAHkI 	- 

O.A. No. 315 of 2006 

Sri L. Khobong 

/ 
	

Applicant. 

-Vs- 

'I  

Union of India & Ors. 

Respondents. 

The written statement filed on behalf 

of the Respondents above named. 

WRITTEN STATEMENT FILED ON BEHALF OF THE RESPONDENT 

I MOST RESPECTFULLY SHEWETH: 

That with regards to the statement made in paragraph of 

the instant petition the Respondents have no comment. 

That with regard to the statement made in paragraphs 2 & 

3 of the instant petition the Respondents have no 

comment. 

That with regard to the statement made in paragraph 4.1, 

of the instant petition the Respondents have no comment. 

That with regard to the statement made in paragraphs 4.2,\ 

- 4.3, 4.5, 4.6, 4.7, 4.8, and 4.9 of the instant petition 

the Respondents beg to state that the applicant and 

Respondent No.5 were appointed as TREX in the year 1989 

is a matter of record hence no comments. 

contd......P/2 
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The applicant has stated that in the Zonai Senlàrity List 

as on 01/01/1995, he was placed senior than the above 

private. respondent on .the basis of securing higher rank 

in SSC panel. It is not denied. However, he got 

promoted only in the way by virtue of his placement in 

lower positions in the seniority list dated 25/07/2005 in 

comparison to the Private Respondent Sh Renthlei who got 

promotion in 2002. Subsequently, he has been reverted 

w.e.f. 25/02/2006. This situation has arisen because 

this Directorate had not received the rank of both the 

concerned from the Zonal' Head AIR Station i.e., AIR, 

Aizawl. 

After receiving the representation of Sh L.. Khobung, PEX, 

AIR, Aizwal dated 20/09/2006 regarding the fixing of the 

seniorityof Sh L. Khobung over Sh L. Z. Renthlei it had, 

been considered in this Directorate and place above Sh 

Renthlei in the 2 nd  Draft All India Eligibility. List of 
TREXS and equated categories issued on 09101/2007. Nos, 

in the Final All India Eligibility List of TREXs and 

equated categories as on 01/01/2006 (updated upto 

02/04/2007) Sh L. Khobung Is placed at S. No.371 and Sh 

Renthlei is placed on 380 which will be shortly made 

available on AIRNET. 

That with regards to the/statement made in paragraph 4.4 / 

of the instant petition the Respondents have not comment. 

That with regards to the statement made in paragraph 4.10 

of the instant petition the Respondents have no comment. 

That with regards to the statements made in paragraph 

4.11 of the instant petition the Respondents beg to state 

that the promotion made on the eligibility list 

circulated on 25/07/2005. In this list the applicant was 

junior to Sh Lal Zidinga Rentheli. 

contd.....Pf 3 
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That with regards to the statement made in paragraphs 

4.12 & 4.13 of the instant application the Respondents, 

beg to state that the statements are made in the above 

paragraphs. 

That with regards to the statement made in paragraph 4.14 

/ of the instant petition the Respondents beg to state that 

the DOP&T had approved of extensi6n of promotion period 

to those Programme Exécutive who were already working on 

ad-hoc basis as on 31/12/2004. It is also humbly 

submitted that the order dated 25/02/2005 in which the 

applicant was promoted was purely on 'ad-hoc basis and 

only for one year and it was also clearly mentioned that 

ad-hoc promotion will not confer any right or privilege 

for regular promotion. 

That with regards to the statement made in paragraphs 

4.15 to 4.19 of the instant petition the Respondents beg 

to state that the applicants have been promoted as 

Programme Executive for a period of one year or till the 

regular incumbents becomes available whichever Is 

earlier. 	In order dated 25,02/2005, it was clearly 

mentioned that ad-hoc promotion will not confer any right 

or privilege to continue or for regular appointment In 

the grade. This is more so because there promotions are 

by and large against Direct Recruitment Quota vacancies 

and or being buildup as stopgap arrangement. It was also 

clearly mentioned in the said order that the ad-hoc 

promotion will be subject to the outcome of any court 

proceeding pending in the matter. The applicants were 

promoted purely on ad-hoc basis and cannot claim to 

continue as Programme Executive and 'it was also subjected 

to' the outcome or any court proceedings. It is submitted 

that these facts mentioned in the prornotion order dated 

contcL..P/4 
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25/02/2005 itself. 	The seniority list circulated on 

25/07J2005 has been stayed by Hon'ble cAT, Lucknow bench 

tlI the outcome of the case, •the. applicants cannot claim 

that their junior have been promoted in the 'grade of 

Programme Executive. 

For reglar, promotions, the administration haS constraint 

Clause 4(A) (1) (f) of the Recruitment Rules of the PEXs, 

has been challenged by some Prouction Assistants and the 

matter is presently sub- judice before the Hon'bie High 

Court of Ralasthan  at Jaipur. 

It is humbly submitted that the' order dated 01/03/2006 is 

not compulsory one. The applicants may opt to work as 

Programme Executive without financial benefits or prepare 

to wok as TransmissiOn Executive. In fact, it was on 

the request of applicants only that they were given 

liberty to look after the work as Programme Executive 

without financial benefits. In terms of the rules the 

applicants cannot be continued on ad-hoc basis for a 

period of one year. 

That with regards to the statements made in paragraphs 

4.20 to 4.22 in the instant petition the' Respondents have 

no comment. 

That with regards to the statement made in paragraph 

5.1 of the instant application the Respondents beg to 

state that the applicant was promoted on ad-hoc basis of 

the, seniority list/ eligibility list of TREX dated 

25/07/2005 which has been stayed and the matter is sub-

judice. 	Once the seniority list dated 25/07/2005 has 

been stayed, the Respondents cannot act upon the same. 

Any ad-hoc promotion, if approved by DOP&T shall be as 

per unchallenged seniority only. 

contd.....P/5 

/ 
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That with regards to the statement made in paragraph 

5.2 of the instant application the Respondents beg to. 

state that the order dated 01/03/2006 is not compulsory 
/ 

one. - The applicants may opt to work as Programme 

Executive without financial benefits or prepare to work 

as Transmission Executive. In fact, it was on the 

request of applicants only that there are given liberty 

to look after the work as Programme Executive without 

financial benefits. In terms of the rules the applican€s 

cannot be continued on ad-hoc basis for a period of one 

year. 

That with regards to the statement made in paragraphs 

5.3 & 5.4 of the instant application the Respondents beg 

to state that the ad-hoc promotion is more so because 

•these promotions are by and large against Direct 

Recruitment Quota vacancies and or being buildup as 

stopgap arrangement. It was also clearly mentioned in 

the said order that the ad-hoc promotion will be subject 

to the outcome of any-court proceedings pending in the 

matter. The applicants were promoted purely on ad-hoc 

basis, and cannot claim to continue as Programme Exectuive 

and it also subject to the outcome of any court 

proceedings. 	It is humbly submitted that these facts 

mentioned in the promotion order dated 25/02/2005 itself. 

The seniority list circulated on 25/07/2005 has been 

stayed by Hon'ble cAT, Lucknow bench tIll the outcome of... 

the case, the applicants cannot claim that their junior 

have been promoted in the grade of Programme Executive. 

For regular promotions, the administration has constraint 

Clause 4(A)(1)(f) of the Recruitment Rules of the PEXs, 

has been challenged by some Production Assistants and the .31 

matter is presently sub-judice before the Hon'ble High 

Court of Rajasthan at Jaipur. 

contd......P/6 
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That with regards to the statement made in paragraph 

5.5 of •the instant application the respondents beg to 

state that the seniority circulated on 25/07/2005 has 

been stayed by Hon' ble CAT, Lucknow bench till the 

outcome of the case, the applicants cannot claim that 

their junior have, been promoted in the grade of Programme 

Executive. 

That with regards to the statement made in paragraphs 

5.6 to 5.14 in the instant application the Respondents 

are already stated in the above paragraph of the instant 

written statement. The Respondents further beg to state 
that the grounds set forth in the instant application 

made by ,  the applicant are not good grounds and not 

tenable in the eye. of the law and therefore the instant 

applicant is liable to be dismissed. 

That with regards to the statement made in paragraphs 

6.7 and 8 to 8.7 of the instant application the 

Respondents have no comment. 

That with regards to the statement made in paragraphs 

9.1 and 9.2 of the instant application the Respondents 

\g to state that the claim of the applicant is ilial 

and ill founded and as such the instant application is 

liable to be dismissed. 	. 

That the respondents submit that the instant 

application has no merit and therefore the instant 

application is liable to be dismissed. 

contd ...... P/i 
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VERIFICATION 

I, 	S /0 4LqL. 
aged about.i years,. Rio 

District .......... and competent officer of the answering 

respondents, do hereby verify that the statement made in 

paras................ ..LJ0.... ft.... ................ .. ........ ..... ..... are true to my knowledge 
and those made in parás...................... 

being matters of record. are true to my infoz'mation derived 

therefrom which I believe to be true and the rests are my 

humble submission before this Hon'ble Tribunal. 

And I sign this verification on this ......... day of 

August 200.7. at Guwahati. 

01  - 	. 	Signature 	U 
-I 

itATION DiECTOM. 

ALL INDL4 RADIO 
GUVMAT. 

\ 


